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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

I.A No. 577 OF 2025

APPEAL No. 188 OF 2018

IN THE MATTER OF:

SUDIEP SHRIVASTAVA .APPELLANT(S)

VERSUS

UNION OF INDIA & ORS. ......RESPONDENT(S)

REPLY AFFIDAVIT ON BEHALF OF MINISTRY OF

ENVIRONMENT. FOREST & CLIMATE CHANGE i.e.

RESPONDENT NO. I.

MOST RESPECTFULLY SHOWETH

l. I, Dr. Purushottam Sakhare, S/o Shri Ramdas Sakhare, aged about 57

years, working as Scientist 'E' at the Ministry of Environment, Forest

& Climate Change (MoEF&CC), Regional Office (WCZ), Ground

Floor, East Wing, New Secretariat Building, Civil Lines, Nagpur-

440001, do hereby solemnly affirm and declare on oath as under: -
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2. That, I am, the above named Deponent, authorized to swear the

present Affidavit on behalf of MoEF&CC.

STATEMENT OF FACTS

3. It is submitted that the captioned Appeal was originally disposed of by

this Hon'ble Tribunal vide Order dated 29-04-2019. The said Order

was subsequently the subject matter of challenge before the Hon'ble

Supreme Court of India in Civil Appeal No. 8253 of 2019.

4. That the Hon'ble Supreme Court, vide Order dated 26-ll-2024, was

pleased to dispose of the Civil Appeal by restoring Appeal No. 188 of

2018 to its original number before this Hon'ble Tribunal.

5. That the present Affidavit is being filed in continuation of and

supplementary to, the earlier Affidavit filed by the Answering

Respondent, specifically in view of the filing of Interim Application

No. 577 of 2025 by the Appellant.

6. It is humbly submitted that 'Land' is a subject matter falling within the

legislative and administrative competence of the State Government

(Entry 18, List II of the Seventh Schedule to the Constitution of

India). Consequently, the forest areas and the legal boundaries thereof

are determined, demarcated, and maintained by the concerned State

Government.

7. That being the repository of land records, the State Government bears

the primary responsibility to determine the legal status of any specific

parcel of land, giving due regard to relevant Gazetle Notifications,
t
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provisions under State and Central Acts, and the pertinent judgments

and directions of the Hon'ble Supreme Court.

8. It is submitted that Respondent No. I has previously filed a detailed

Reply Affidavit in Appeal No. 188 of 2018, elucidating the entire

statutory process followed for the grant of Forest Clearance for the

subject project under the provisions of the Van (Sanral<shan Evam

Samvardhan) Adhiniyam, 1980 (formerly the Forest (Consentation)

Act, 1980). A true copy of the said earlier Reply Affidavit, along with

annexures filed on behalf of Respondent No. I in Appeal No. 188 of

2018, is annexed herewith and marked as ANNEXURE-R1/1.

9. That Interim Application No. 577 of 2025 has been filed by the

Appellant seeking to place certain alleged "additional facts and

documents" on record, including inter alia copies of earlier judgments,

consolidated railway maps, photographs, Google imagery, and

assertions based on a claimed personal site inspection.

10. It is respectfully submitted that no new statutory document, approval,

expert appraisal report, or committee recommendation has been

placed on record through the said Interim Application.

11. That the issues relating to alternative alignments, diversion of forest

land, and statutory appraisal were extensively examined during the

forest clearance process and were sufficiently addressed in the earlier

Affidavit filed by Respondent No. l.

R.

i7r6

,oa :

oFr
,t

31394



12. lt is submitted that the role of Respondent No. I is confined to 13. the

consideration and grant of approval under Section 2 of the Van

(Sanrakshan Evam Samvardhan) Adhiniyam, 1980. The averments

made in the Interim Application regarding the stage of construction,

alleged non-completion of work, or timelines pertain specifically to

project execution, which falls within the domain of the User Agency,

i.e., CERL / CEWRL.

13. It is respectfully submitted that, to ascertain the actual factual status

on the ground, a letter along with an E-mail dated 10-12-2025 was

issued by the Regional Offrce, Nagpur to the Chhattisgarh State Forest

Department seeking the current status and information with respect to

the captioned case.

14. That subsequently, a reminder communication dated l8-12-2025 was

also issued to the State Forest Department requesting the expeditious

submission of the requisite information.

15. That the said information is currently awaited from the Chhattisgarh

State Forest Department. A copy of the letter dated 10-12-2025 and

the reminder email dated 18-12-2025 are annexed herewith and

marked as ANNEXURE-R1/2.

16. It is respectfully submitted that the Interim Application does not

disclose any ltesh cause of action, illegality, or procedural violation

attributable to Respondent No. I subsequent to the grant of Forest

Clearance.
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17. The Answering Respondent craves leave to make additional

submissions, if required, during the course of the proceedings.

18. That in light of the aforementioned facts and circumstances, it is

respectfully prayed that this Hon'ble Tribunal may pass such order or

orders as it may deem fit and proper.
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I, the above-named Deponent, do hercby verify that thc contents of the

above Affidavit are true and correct to my knowledge and are based

on official records, and nothing material has been concealed

therefrom.

Verified at Nagpur on this l6th day of January,2026
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

AI'PEALNo, t88 OF 2018 (PB)

SI-IDIEP SHRIVASTAVA ..APPELLANT(S)

VERSUS

T,INION OF INDIA & ORS. RESPONDENT(S)

Rf,PLY AFFIDAVIT ON BEHALF OF MINTSTRY OF ENVIRONMENT

IN

ua

-NO

FOREST & CLIMATE CHANGE i.e. RESPONDENT NO. l.

I,Vijay Sahebrao Kanthale. S/o Shri Sahebrao Patibuva Kanthale, aged about 42 years,

currently working as Assistant Inspector General of Forests (AICF) in the Ministry of

Environment, Forest & Climate Change (hereinafter referred to as MoEF&CC), Regional

Office,, Nagpur, do hereby solemnly affirm and state on oath as follows:

l. That I am duly authorized to swear this affidavit as such conversant with the facts

ofthe present case and competent to swear the present affidavit.

2. That I have read and understood the contents ofthe present Aflidavit. The contents

thereof are true and no part of it is false and no material has been concealed

therefrom.

ATEMENT OF FACTS

t. the present Appeal rvas disposed of by this Hon'ble Tribunal vide order dated

.04.2019 in the instant Appeal No. 188/2018. The order dated 29.04.2019 was

challenged before the Hon'ble Supreme Court in Civil Appeal No. 8253/2019. The

Hon'ble Supreme Court vide order dated 26.11.2024 disposed of the Civil Appeal
W.
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IN THE MATTER OF:

MOST RESPECTFULLY SHOWETH

+
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by restoring the Appeal no. 188/2018 to its original number for hearing and

considering the submission of the appellant on the issue of an alternative route to

the one commencing from Pendra Road to Gevra Road.

4. It is humbly submitted that the 'Land' is a subject matter of the State Government.

The forest areas and the legal boundaries thereofare determined and rnaintained by

the concerned State Governmerrt. That being the repository of land records, the

State Government has the primary responsibility to deterrnine status of any parcel

of land, giving due regards to gazette notifications, provisions under State and

Central Acts and concerned judgments and directions of the Hon'ble Supreme

Court.

5. It is humbly submitted that, prior approval of the Central Government under

Section 2 ofthe Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 [formerly

known as Forest (Conservation) Act, 1980] is required tbr carrying out any non-

forest activity on a forest land. That contravention of the above provision would

amount to violation of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980

and attract the penal provisions given under Section 3A and 38 of the Van

(Sanrakshan Evam Samvardhan) Adhiniyam, 1980.

" The roil link betu,een Gevra Road and Pendro Roatl i.s baing plunned in view of

very high increase in coal rnovcnrcnl & anticipated incraa.se due to the construclion
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of lhernrul pov,er plants in North-ll/est & Central Indio

6. That the Government of Chhattisgarh submitted a proposal under Section 2 of the

Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 to the Central Covemment

vide letter dated 12.10.2017 for the diversion of 459.522 ha. of forest Land in

favour of Chhattisgarh East West Rail Corridor Ltd. for construction ofEast West

Rail Corridor from Marwahi Forest Division(77.178ha) and Katghora Forest

Division (382.344 ha) in Bilaspur and Korba District in the State of Chhattisgarh.

Pertinently, vide letter dated 23.09.2014, the Chhattisgarh East Railway Linrited

had submitted the Justification fbr locating Project in forest land & altematives

Examined. the relevant paras have been reproduced below:
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A PET Survey has been carried out by SEC Railway between Cevra Road &

Pendra Road & Then a detailed survey wa,s done covering same & olher alterale

alignments chosen afler iniliol choice of alignmenl. A st dy was made &

considering all mailable PET/Feasibility reports relevant to lhe purpose of

arriving at an optimum alignmenl for this section, keeping in mind optimal

gradient, type of land (Forest, Govt. & Private) etc. based on terrain , height of

embankment, nininrum height, average depth of cuuing, quality of rock, length of

lineor tsaterwryg number of bridges, cross roads length of tunnels, number of

crossing stalions based on norms of SECR.

The choice of alignntent is done afler consultdtion wilh different stake holders like

IRCON, SECL, State Government & Raihtays considering necessary requirements

for this proiect.

Care has been taken lo use minimum Foresl land while selecling the final

alignment. This being a linear project, cuuing trcross sonte Forest patches is

unavoidable. "

In view of above, the allegation ofthe Appellant that the altemate to this line is

available which involves much less forest land and much less cost as almost half

of that portion is already having a rail line is entirely baseless, vexatious and

misleading. ( A copy of the justification dated 23.09.2014 and the map is annexed

hereto as "Annexure Rl/l ").

7. That, the proposal was scrutinized by the Regional Office, Nagpur (hereinafter

referred to as RO Nagpur) of this Ministry as per the relevant Act and Guidelines.

The proposal, along with site inspection report ofthe RO Nagpur was placed before

the Regional Empowered Committee (hereinafter referred to as 'REC') for its

further examination. ( A copy of the Site lnspection Report has been annexed

hereto as "Annexure Rl/2")

8 That, the REC examined the said proposal by giving due regards to all ecological,

and wildlife. issues. The REC deliberated on all the aspects of the proposal in a

hofistic rnanner in its various meetings held on 27.11.2017, 14.12.2017 and

.c

)
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20.02.2018. (A copy of the REC Minutes oi the Meetings dated 27.11.2017,

11.12.2017 and20.02.201E is annexcd herervith as "Annexure No. Rl/3".)

9. It is humbly submitted that the REC, after detailed examination of the proposal

recommended for grant of approval for the diversion of 459.522 ha. of forest land

in favour of Chhattisgarh East West Rail Corridor Ltd. For construction of East

West Rail Corridor.

10. That, based on the recornmendations ofthe REC, the Regional Office, Nagpur vide

its letter dated 26.02.201E accorded Stage-U In-Principle approval for the

Diversion of 459.522 ha. of Forest Land infavour of Chhattisgarh East West Rail

Corridor Ltd. for Construction of East West Rail Corridor from Marwahi Forest

Division(77.178ha) and Katghora Forest Division (382.344 ha), under Forest

(Conservation) Act, 1980 in Bilaspur and Korba District in the State of

Chhattisgarh subject to fulfillment ofcertain conditions prescribed therein. (A copy

of Stage-I approval dated 26.02,2018 annexed herewith as "Annexure No,

Rr/4".)

I l. That the Addl. PCCF & Nodal Officer (FCA), Govcrnment ofChhattisgarh vide hi
t.l.
o

letter No. Bhu- Prabandh/Vividhi I I5-412i982 dated 26.11.2017 subnitted t

compliance report on the conditions ofthe Stage-l Approval dated 26.02.2018.

12. The said compliance report was exarnined in the Regional Oftlce. MoEF&CC,

Nagpur and upon finding satisfactory compliance, the Regional Office. Nagpur vide

letter dated 7.06.2018 accorded Stage-II/ Final approval to the project with cenain

conditions. (A copy of the Stage-ll Approval is annexed herewith as "Annexure

No. RU5".)

13. Furthermore, it is pertinent to mention that, the Hon'ble NGT, Principle Bench,

New Delhi in its Order dated 29.04.2019 in Appeal No.l88 of 2018 before the

Hon'ble NGT, New Delhi (Page no. 17, l3s paragraph of this order) inter-alia

observed and directed that, "In view of aforesaid submissions made, we are ofthe

considered opinion that sufficient care has been taken to consider all the aspects

required while issuing clearances under Forest (Conservation) Act, 1980.

Therefore, we do not find any infirrnity in the stage-l clearance issued on

*

91400



26.02.2018. stage-ll clearance on 07.06.2018 by MoEF & CC" (A copy of the

Order dated 29.04.2019 is annexed herewith as "Annexure No. Rl/6",)

14. In view oi above, an E-mail along with letter dated 03.03.2025 was issued to the

Chhattisgarh State Forest Department seeking cunent status/information with

respect to the above cited case. The information is awaited from the Chhaftisgarh

State Forest Department. (A copy of the letter dated 03.03.2025 and email dated

03.03.2025 have been annexed hereto as "Annexure-Rl/7".)

l5.The Answering Respondent seeks leave to make additional submissions, if
required. during the course ofthe proceedings.

DEPONENT

u ri\
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RI$A L ffi,
VE,ITIFICATION

I, the above named Deponent do hereby verifu that the contents ofthe above

vit are true and correct to my knowledge and are based on official records and

nothing material is concealed therein.

Verified at Nagpur on this th Day of May,2025.
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I 6. That in light of the aforementioned facts and circumstances it is respectfully prayed

that this Hon'ble court may pass any order as it deem fit.
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Annexure R1/1111402
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EAST-WEST RAIL CORRIDOR GEVRA ROAD TO PENDRA ROAD

COMPARISON OF FOREST AREA B/W FINAL ALIGNMENT VS ALTERNATIVE ALIGNMENTS
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SiTE INSPECTION REPORT OF THE REGIONAL OFFICE iN RESPECT OF PROPOSAL

INVOLViNG DIVERSION OF 459.522 HA OF FOREST LAND IN FAVOUR OF CHHATriSGARH

EAST WEST RAIL CORRiDOR LTD„ FOR CONSTRUCTION OF EAST WEST RAil CORRIDOR

FROM MARWAHI FOREST DIVISION (77.178 HA) AND KATGHORA FOREST DfVI SION (382.344

HA), UNDER FOREST (CONSERVATION) ACT, 1980 IN BILASPUR AND KORBA DiSTRICT IN THE
STATE OF CHHATr!$GARH.

Name of the Inspecting Officer - Chann Jeet Singh, Scientist 'C’, Regional Officer (WCZ), Nagpur

Site inspection of the above mentioned proposal was carried out on 10.11.2017 to 11.11.2017 along

with the officials of State Forest Department and representaIves of the User Agency. The inspection
report is given as under

1. Legal status of the forest land proposed for diversion.

Legal status of forest land proposed for diversion is Protected Forest land and Revenue Forest land.
The Division wise detail of area proposed for diversion is given under:

Forest
Division
Marwahi
Katqhora

Total

District

Biiasour
Korba

Protected
Forests (Ha’

m5 Q8

27.698

72.906

Revenue Forest Total Forest

land (Ha
77.178
382.344

m5

a

31.970

354.646
386.616

Item•wise break-up details of the forest land proposed for diversion.

The total area of 459.522 ha has been primarily proposed for construction of railway line. However,
to accor,lmodate passenger’s Banc provisions of 1311way salaY3a; and halts has 3 isc be::':
proposed. A tow of 9 stations have been proposed along the length of 135 Km raiiway Une with a
Giew to provide connec8Wy to the remote villages located in the periphery of the railwaY line. AU

along the buKer zone of the railway line a total of 224 viiiages and Hamlets are located which have
beeR reported to be provided with con@cOvity to major urban centers like Bilaspur and Korba.

Whether proposal involves any construction of buildings {including ngdendal) or not. If Yes,
details thereof.

Yes. Representative of the User Agency has informed that propsai involves construction of
buildings only at stations. Out of total 9 stations, 2 are faRing in the forest land, howeverl efoas have
been made to shift such structure to non-forest land wherever @ssib ie.

2,

3.

4.

Total cost of the project at present rates.

Total project cost is Rs. 2500 crores.

Wildlife

Whether forest area proposed for diversion is important from wildlife point of view OF not'

it has been informed that area proposed for diversion involves protected and Revenue Forests land

where wildlife like leopard, elephants, sloth bear, spotted deeF and hYena have been Feporte?'

FRI:1:1! ?Jb abBy P£veF:? i:c:fell: 3 :: Sag S :(iT!!rg : S : naI : re:IF! jhe IE: : ? :: SS: : it:so? ?i EndSdJ ISgiTSgt::
&'h;imJatpt of the project on the $cheduie-1 species and nquinment of a plan, if any, for special
&rotec80r{ and wns;rya'bon measures of the species and offer important wildlife in the area have
not been made available by the State Government.
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No PAs have been reported to be located within a distance of 10 Km from the boundary of the area
profx> sed for diversion. in Marwahi Division of Bilaspur £3istdct, the railway line is located at distance
of approHmate ly 8.94 KM from the Achanakmmar8andhaygarb Tiger CoNdor. it was a iso observed
a flyover line ha$ been p©posec! near to Pen&a which is located at a distance of app©ximateiy of

2.0 Km from the BilaspuhPendra main tir}e. The User Agency informed that said flyover railway Une

has been proposed parallel to the pnpsed railway Une of RaN Vikas Nigam, which is currently under
construction {$arvahra and Pendra Railway Line),

5. Vegetation:-

The forest of the area are pRrnadiy mixed forests with other miscei}aneous species like Shorea
robusta, /\dina coaiifo Ib, Terminaiia chet>uia, Syzigium cumini, Gme lina art>one, Madhuca
indica, Acacia Arabica, Terminalia beUeHca, Senecalpus Anacaqjium, Pterocaq>us marsupium,
Chinonji Butea monospemla, Terminalia tomentosa, Lagerstroemia pawi8ora, Diasporus
melanoxyorI, etc.

i. Vegetation density in the area proposed for diversion has been reported to be ranging between
0.1 to 0.5 involving felling of 20.627 trees. comprising of 10,853 trees falling in the be tow 60 cm
girth dass and 9,774 trees faNs in the above 60 cm girth class. Katghom Forest Division has

17,289 wtIHe in Marwahi FD 3,338 trees have been enumerated as project affected trees.

Effect of removal of trees on the general ecosystem in the area.

The area proposed for diversion has and mixed forests with rniscellaneous species including

sat with average upto 0.6 specially in Pasan Protected Forests of Katghoa Forest Division.

it is observed during the inspection that thought the User Agency has made efforts to keep
the requirement at minimum but yet the railway line passes through the forest areas of
varied density involving feiling of trees 28,627 and feiling of large number of trees wU
definitely have adverse impact on the ecosystem, However, the rep®sentajye of he User

Agency deNny the inspection informed that a EcW ranging between 30 m to 160 m has
been proposed keeping in view earth cuttings, earth $1Ung, cons auction of stations and

maintain the required gradient and whiie carving out the construction work not aN trees wiN
be felled tress failing in the outer strips of RoW png>sed to be used in cons&uclan of

embankment, drainage, etc will be saved and not felled, However, exact number of trees
proposed to be kept instant by the User Agency not made avaHab ie by the User Agency.
The User Agency has amordingiy, been advised to assess the exact number of trees
proposed to be kept during the conskuc gon ofiine.

6, Background note on the proposal.

P©lx>sai is a part of Rail !nfraskucture Development Prograrnme of the Government of Chhat8sgarh
to facilitate passengers and freight traffic in Northern part of Chhattisgadl. The integrated
infrastructure Development Committee (C!!DC) has identified three condon for the Devebpmen{ of
raN infrastructure as under:

i. Corridor - i: East CarNelor - Khania.Gharghoda-KeNchhaparEItaramjaigarb up to Korba with a

spur from Gharghocia to £)onga Mauha to connect mines of Gare-Pelma block, appmHmate ly
18C> Km in length.

ii. Corddor- iI: North Corddor- Surajur-Parsa-Katgtrora-Korba, app©xirnateiy 150 Km in length

iii. C adder- IIi: East West Corridor; Gevra Rao(i to Pencira Road via Dipka, Katghora, Sindurgadl,
Pagan, approximately 122 Km in length.

MoU was entered on 3.11.2012 between Government of Chhattisgadr, South East Caa!$eWs

United and iRCON {A Government company incorporated by the Ministry of Railway under the
company’s Regisba8on Act, 1976 originally as Indian Railway Construction Company) for fonna8on

151406



e

of a Joint Venture Companies (JVCs) upon the advice/instruc Ions of MoR to develop rail
infrastructure for facilitating passengers and freight traffic. The names of the JVCs are proposed as
ChhatUsgarh East RaN Limited for CoNdor - I and Chhattisgarh East-West RaI Limited for Corridor
IiI

Proposal for Corddor-1 involves forest area of 102.61 ha of forest land which has already been
accorded approval under the Forest (Conservation) Act, 1980 viz. 76.09 ha has been accorded
final approval by the Forest Conservation Division of the MoEF&CC on 22.05.2015 while another
part involving forest land of 26.52 ha has been accorded approval by the Regional Office on
7.69.2017

Phase- II East ConNor Dhararnjaigadl to Korba involves 495 ha comprising of forest land of 186.0
ha. Proposa! for the same is in its nascent stage. Tbe rep©sentaUve of the User Agency has
informed that preliminary surveys for the same are being undertaken currently.

Corridor-II too invokes ft>rest land and implementation of the same depends upon the Government
of Chhattisgarh. Government of Chhat$sgarh is keen to undertake the project but stiR there is no
information available in this regard.

Corddor-IiI involves 459.522 ha of forest land besides 481.949 ha of non-forest land, thereby total

land required for the construction of the project is 941.472 ha.

Justification

With regards to the justification for taking up the project and also locating the project in the forest
land, it was informed that existing main railway line from Bilaspur to Pendm is fUlly saturated with

the raN and freight traffic. Though the railway is taking trip ling of the said track to aocommodate for
the increased traffic, however, given the likely increase in the coat production torn the mines
located in the region, the main line would not be able to cater to the railway traffic. On being asked
about the justification for proposing new railway in the backdrop of fact that by upgrading the
existing Une the likely increased freight and passenger tra fic may be accommodated in future, the
npnsentalve of the User Agency have informed that Gewa Road to NTPC Sipat line connects
Deepka Mine to the NTPC Sipat Thermal PP, which in any case may not cater to the bad of freight
and passenger traffic proposed to be diverted on proposed new railway line. The representa Ives of
he User Agency have been asked to provide a detailed report on the si bagonal review of the
existing capacity of the railway and likely ®quinment ofstnngthening of infrastructure.

With regards to the justifica$on for locating the project in the &inst area, it has been mentioned that
a preliminary survey was undertaken by the South East Central Railway tntween Gewa and
Pendra nod and thereafter a detailed survey was undertaken a>vedng the same and other
akernate a}ignments. A study was conducted, considering aN other available alternate alignments
vis-&vis feasibi itV to select the most feasible alignment. Topographical features like terrain, height

of ernbankment, maximum height, average depth of cutting, quality of rock, length of linear
waterways, number of bridges, cross roads, length oftunnet s, number of crossing station based on
norms of SEeR. it is also mentioned that care has been taken to use minimum forest land and

being a linear project use of forest land is avoidable. The User Agency has also mentioned that
final alignment has been selected in consultation with the various stakeholders like IRCON, SECL,

State Govemmerit and Railways while no details pertaining to the consultations made with the
State Forest Department before it was farther informed by the User Agency that they have made all
possible efforts to keep the requirement of forest land at barest minimum, however, the random
dis&ibu8on of revenue forest land in Districts of Korba and Bilaspur, and linear nature of the

proposed diversion, requirernentof&xest land was inescapable.

Fore it area
ha

Number of trees
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Alternative -1 1 459.5238 63.961

66,642
65.844

Scattered thin and open, moderately dense
forests

Dense and very dense forests
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7. Compensatory afforestation:'

Compensatory affonstaUon has been proposed over degraded forest land, i.e. double in extent to
the forest land. being diverted in Marwahi, Mahasurnumd and Babda Bazar Districts in the State of
Chhattisgarh. Compensatory afForestation has been proposed over Protected Forests land, reserved

Forest Land and Revenue Forest land. Detail of various attributes pertaining to the CA land is given
as under

i. Whether land for compensatory afforestation is suitable from plantation and
management point of view or not.

A suitabilKy cedi$cate for raising compensatory afforestation over the identified area has
been submitted by the aN DCFs. However, veR$calon of the sites could not be during the
inspection as the sites proposed for CA were located in far flung area in Biiaspur and
Mahasumunc! and Baloda Bazar districts.

ii. Whether land for compensatory afforestation is free from encroachments/ other
encumbrarIces.

All three DCFs in their site suitability certificates have mentioned that CA area is suitable for

raising afforestation. However, details regarding encroachment in respect of sites which could
not be inspected as the sites proposed for CA were located in far flung area in Bilaspur and
Mahasumund and Balc>da Bazar districts. However, np©senta8ves from the User Agency

have informed that CA sites are free torn encroachment. The User Agency has been advised
to provide a cedificate in this regard issued by the DCF concerned, Further, examination of
the Google Satellite Imagery of the CA sites ©veaied that certain sites in Baioda Bazar and
Marwahi Districts are either dense forests or some plantation work is already undertaken.
Such sites may not be fir for afforestation and needs to be re-visited by the State Government

Whether land for compensatory afforestation is important from Religious/ Archaeological
point of view,

iii.

No infonnagon has been provided in the pro{x>saI. Further, no detail in this regard has been
provided in the proposal by the respective DCFs in whose jurisdiction the land proposed for
CA faNs

iv. Land identified for raising compensatory afforestation is in how many patches, whether
patches are compact or not.

Compensatory affo©staHon has been proposed over degraded forest land, Le. double in
extent to the brest land, being diveRed in MarwatIi, Mahasumurnd and Baioda Bazar

Districts in the State of Chhattisgad3. A totat af 919.046 ha of degraded forest land has been

identified for raising CA in aN three divisions comprised of 16 patches. Legal status of land
identified for raising CA is Reserved Forests, Protected Forests and Revenue Forests (42.86
ha in Marwahi FD) as per detaiis given below:

District

Mahasamund

Name of the
Division
Mahasarrlund

Forest
range
PithaMl

Pithaura
Pittlaura

Area (ha)Legal Status

Reserved Forests
Reserved Forests
Protected Forests

19.560
15.319
33.713
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Sub Total
Pithalaa }m 39.461

108.053

40.000
50.080

50.463
50.000

152.000
342.463

39.250
18.670

130.650

31.350
135.400

IOI .700
11.510

m8
919.846

Ba:odabazar m
mga A
MGjqaR
mjqa&
%il:aigarh

Reserved Forests

Me iFaM
Sub-Total

Biiaspur Marwahi
Mmr
Marwahi
Marwahi

Marwahi
Marwahi

ma

Reserved Forests
Protected F&M
R&v;im
Protected Forests
Protected Forests

Revenue Forests
Sub-Total
Grand Total

v. Map with details

DWeFen Ial GPS maps of the area p©®seci for diversion as weN as area iderl Itied for raising
comlxnsatory aKon gagon have not been submitted. The User Agency has been advised to
submit the same.

vi. Total financial outlay

Detail CA scheme, along with the financial outlay of Rs. 55.16 crores has been sublniKed.

8. Whether proposal involves violation of Forest (Conservation) Act, 1988 or not. If yes, a
detailed report on violation including action taken against the concerned one;at s.

No violations of the Forest (Conservation) Act, 1980 have been reported by the various
authorities in the State Forest Department and State Government. However, there is a technical
violation of the Guidelines dated 7.01.2013 issued by the MoEF&CC as the User Agency has
undertaken sane construction work on the non-forest land in Per}da area in the Marwahi

Forest Division without submitting an undertaking and alternate alignment bypassing the forest
land. No constwcdon work was observed on the forest land. During inspection, a was observed

that certain bridges have been constwcted by the User Agency in the non-forest land in the
Marwahi Forest Division. However, no further constwction work was observed during the visit.
The representa yves of the User Agency have informed that conskuctiori work on the non-forest
land has been stopped and no construction is being taken place.

Whether pnpo sai involves @habilita8oa of displaced persons. If yes, whether
rehabNitadon plan has been prepared by the State Government or not. Details be
furnished specifically if rehabilitation plan would affect any other forest area by trans-
locating outstees in and around the said forest.

Yes. The pm;nsai invo ives ©setgemen{ of 1644 famiiks. The PP has informed that
resettlement of project affected famiibs shaH be undeltaken in accordance with the R&R
Plan prepared in consonance with the R&R policy of the State Governnient ofChhatti sgarb.

9.

lO. Reclamation Plan: NA

11. Details on catchment and command area under the project, NA
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i. Catchment area treatment plan to prevent sittation of reservoir. NA

12. Cost benefit ratio,

Total Benefits - Rs. 115.353/- in crores
Total Cost - Rs. Rs. 338072.73/- in crores

B:C ratio – 1 :2940

Cost benefit analysis, submitted along with the proposal revea ted the CB ratio exoa>itantiy high due
to defective tools/methods used for the es$magon of parameters speciBed in the Guideltae s dated
1.08.2017. CB analysis needs to be reworked by applying appropriate techn04conornic facts to

$uibbiy assess the parameters far assessment of losses and benefits of the project. Awordk© ly,

the User Agency has been advised to submit the revised Cost-Benefit Anaiy$is.

13. Recommendations of the Principal Conservator cf Forests/State Government.

The Prirldpa! Chief Conservator of Forest, Governrnent ofChhattisgarh has ©coma©ndec1 the
p©po sai without any specific condition.

44. Recommendations of Regional Chief Conservator of Forests along with detail reasons.

15. Ade$. Principal Chief Conservator of Forests (Central) shall give detailed comments on
whether there are any alternatives routes/alignments for locating the project on the non-
forest land.

46. Utility of the project. Numbers of Scheduled Castes/Scheduled Tribes to be benefited by
the project.

It was informed that profx>sed project wig cater to the need of increased freight and passenger
tra$b by connecting the coal blacks and ornate ana of the Biiaspur aRd Kart>a Dis&icts. A
tata} of 9 stations have been proposed dong the length of 135 Km railway line with a view to
p©ade connec8vity to the remote villages located in the periphery of the railway line. AN along

the buffer zone of the railway line a total of 224 viiiages and Hamlets are located which have
been reported to be provided with wnnec8viV to major urban centers like Biiaspur and Korba.
The npnsen taUve of the User Agency has atso informed that proposed rai:way Une shaH

provide measure ease to the existing line from Biiaspur - Pendra. in addition to this the project
is also associated with the general of direct and indirect empbyment of 46,00,50@' marxlays
during the constwcion phase besides p©adin9 oppoauniYe s for the industrial development in
the Region.

II Whether land being diverted has any socio-cultural /religious vaiue. Whether any sacred
grove or very old grown bees/forests exists in the areas proposed for diversion.

As per information submitted iR Part- II, the area is not important from the socio cultural/re:igbus
view point.

18. Situation w.r.t. any P.A.

No PAs have been np>aed to be heated within a distance of 10 Kai from the boundary of the
area proposed for diversion. in Marwahi Forest Division of Bilaspur District, the railway !iRe is
located at distance of appnximatety 8.94 KM from the AchanakmmanBandhavgarh Tiger
Corridor. It was aiso observed a flyover line has been proin sed near to Pendra which is located

at a distance of app©ximateiy of 2.0 Km from the BiiaspuhPendra main line. The User Agency
informed that said §yovertailway Une has been pm@sed parallel to the proposed railway line of
RaI Vikas Nigam, which is currently under construe$on {Sar%hm and Pendra Railway Line).

191410
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19. Any other information relating to the project.

As per details of flora and fauna submitted along with the proposal, it is observed that area is
inhabited by several Schedu ihl and Critically Endangered species. Comments of the PCCF

(Wildlife) on the impact of the project on the schedul&! species and requirernent of a plan, if
any, br special protection and consewalon measures of the species and other important
wildlife in the area needs to furnished by the State Government. The ©presentaIve of the User
Agency have informed that a wHdlKe Management Plan to mitigate the impact of project on the
wildlife has been prepared and submitted to the CCF (Wiidiife) Biiaspur.

As the p©psed railway line is located at a distanee of 8.97 Km from the tiger mnidor of
AchanakmahBandhavgarh National Park, comments are required to be obtained from the
NaUonai Tiger Conservation Authority.

A stretch of app©Hmate ly 8 km from Saraipa III to Katghora, constituting the part of same
coatdOG also involves forest land. The representative of the User Agency have informed so far
no profnsa! has been submitted, however, forest land is involved in the said railway line. it was
farther informed that prior approval of the Cenkat Government under the Forest {ConsewaHon)
Act, 1980 shaH be obtained before undertaking construction in the aforementioned stretch.

iv. An OA No. 678 of 2016 has been filed before the Principal Bench of Hon’tHe NaT in the matter

of Sh. Sudiep $hrivastava and vs. Union of India and others. The matter was listed tnfore the
Hon’b ie Bench on 25.30.2017 wherein the Hon'bb Bench has directed to list the matter on

21.11.2017 for disposal

{Charan Jeet SinK
Scientist 'C
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MiNUTES OF THE 30:h MEETING OF THE REGIONAL EMPOWERED COMMITTEE

HELD ON 27TH NOVEMBER, 2017 UNDER THE CHAIRMANSHiP OF ADDL.
PRiNCIPAL CHiEF CONSERVATOR OF FORESTS (CENTRAL). AT REG icM
OFFICE (WEST CENTRAL ZONE), MOEF&CC, NAGPUR

The following members were present:

1. Shri Kanwarjit Singh, APCCF (Central), (Chairperson).

2. Prof. Suresh Chopane (Member)
3. Sh. Rajendra Nannaware (Member)

4. Sh. Rajendra Dhongde (Member)

Special Invitees:

1. Shri G. Saiprakash, AddI. PCCF & Nodal Officer (FCA), Government of
IMaharashtra.

The following proposals were placed before the REC for discussions.

AGENDA ITEM NO. 1

Sub: Diversion of 7.051 ha of forest land in favour of Executive Engineer,

Tembhu Lift Irrigation Project, Division No. 1 Sangli for construction of
Tembhu Lift Irrigation Project in $angli and Sataa Districts in the State of
Maharashtra - regarding. g1. The Committee considered the above mentioned proposal and various facts related

to the proposal as presented in the factsheet prepared by the Regional Office and in
the proposal submitted by the State Government. The Addl. PCCF & Nodal Officer
(FCA), Government of Maharashtra and representatives of the User Agency were
also present in the meeting. After examination of the proposal and interaction with
the Nodal Officer (FCA), Maharashtra, the Committee noted as under:

i. The Cornmittee, after examination of the facts as reported in the proposal noted

that instant proposal has already been accorded Stage-I approval on 30.03.2005,

however, for want of submission of compliance report within the stipulated period
of 5 years, the Regional Office, ade its letter dated 22.11.2010 revoked the
Stage-i approval in accordance with the relevant provisions as provided in the
Guidelines issued under the Forest (Conservation) Act, 1980. Subsequently, the
State Government, wide its letter dated 17.03.2011 submitted a report on the
compliance of conditions stipulated in the Stage-t approval dated 30.03.2005.
However, Regional Office, Bhopal, after examination of the said compliance
report, vide its letter dated 6.02.2012 requested the State Government to submit

fresh proposal along with fresh inspection and justification. The State
Government ade its letters dated 25.04.2013 submitted the fresh proposal and

+r
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vide its letters dated 23.10.2017 submitted the additional information as sought

by the Regional Office, vide its letter dated 31.03.2014.

The Committee, aRer examination of the additional information observed as

under:

(a) The Committee found the justification submitted by the State Government

with regards to the non-applicability of the CAT Plan as not tenable in view of

the fact that since the project has a command area of 80472 ha and there is

not relaxation provided in the Guidelines issued under the Forest

(Conservation) Act, 1980 for such projects, provisions of CAT Plan should be

included in the proposal. The Committee further noted that there exists a

considerable area of water shed between Koyna darn and Tembhu Barrage

which also forms the catchment of extant project. The Committee opined that

CAT Plan should be submitted by the State Government.

(b) The Committee also noted that shortcomings, regarding CAT Plan and

{ncornp tete cornpliance of Scheduled Tribes and Other Traditional Forest

Dwellers (Recognition of Forest Rights) Act, 2006 have been conveyed to the

State Government by the Regional Office on 21.11.2017 and reply from the

State Government is awaited. The Committee opined that compliance of CAT

Plan needs to be ensured by the State Governrnent while the compiiance of

Scheduled Tribes and Other Tmditiona! Forest Dwellers (Recognition of

Forest Rights) Act, 2006 may be submitted along with the compliance of

Stage-: approval in accordance with the provision of Forest (Conservation)

Amendment Rue s, 2017

(c) The Committee also noted that User Agency has already started construction

on the non-forest land without obtaining prior approval of the Central

Government and taking cognizance of the this fact penal provisions were

stipulated in the Stage- i approval dated 30.03.2005.

(d) The Committee also recorded its dlspleasures that senior officials frorn the

irrigation department were not present in the meeting to present their case
before the Committee.

2. After detailed discussion and examination of the proposal, the Committee decided to
approve the project for diversion of forest land subject to fulfilment of generai,

standard and following additional conditions:

A Catchment area treatment plan shall be prepared, and implemented

under the supervision of State Forest Department at the project cost.

~di+-("'I
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ii. The Penal Compensatory afforestation, over the degraded forest :and, double in
extent to the forest iand being diverted, shall be raised by the State Forest

Department at the project cost

AGENDA iTEM NO. 2

Sub: Diversion of 22.7745 ha Forest land in favour of MSETCL, Chandrapur for
construction and laying of 132 KV D/C Transmission Line from Sindewahi
to Bramhapuri Sub-station under Forest (Conservation) Act, 1980 in
Chandrapur District in the State of Maharashtra - regarding.

The Committee considered the above mentioned proposal and various facts related to

the proposal as presented in the factsheet prepared by the Regional Office and in the
proposal submitted by the State Government. The Addl. PCC,F & Nodal Officer (FCA)I
Government of Maharashtra and repnsentatives of the User Agency were also

present in the meeting. After examination of the proposal and interaction with the
Nodal Officer (FCA), Maharashtra, the Committee noted as under:

The Committee noted that the REC in its meeting held on 11.09,2017 and the
Committee, after examination of the proposal observed that the Regional Office,
after examination of the proposal, sought additionai information from the State

Government on 6.10.2017 and accordingly, the Committee desired that propo$31

may again be placed before the Committee, after receipt of the information from
the State Government as requested by the Regional Office, vide its letter dated
6.10.2017. The Committee, further noted that the Adc$1. PCCF and Nodal Officer

(FCA), Government of Maharashtra vide his letter dated 21.11.2037 submitted

the reply to the observation of the Regional Office, as contained in its letter dated
6.10.2017. The Committee, examined the additional information submitted by the
Nodal Officer and found the same as satisfactory.

With regards to the violations of the Forest (Conservation) Act, 1980, the

Committee noted that an area of 0.8638 ha has been worked out by the User
Agency without obtaining prior approval of the Central Government. The

Committee opined that Penal provision of raising compensatory afforestation over
degraded forest land, double in extent to the forest area worked without prior
approval of the Central Government should be levied on User Agency and a
report on the credible action taken against the offenders should be obtained from
the State Government.

111,

iv

The Committee, after examination of the alternative observed that alternative
proposed by the User Agency appears to be best suited alternatives.

The Committee further noted that the User Agency has undertaken construction
of transmission line in the non-forest land which is a technical violation of the

Forest (Conservation) Act, 1980. However, it is a violation of the guidelines
issued by the MoEF&CC in this regards. The Committee in view of the violation
committed by the User Agency opined that penal compensatory afforestation over
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degraded forest land, double in extent to the forest land being dive IIed should be

stipulated .

2. After detailed discussion, the Committee approved the proposal for diversion of forest

land subject to fulfilment of general, standard and foIFowing additional condition:

Penal compensatory afforestation, over degraded forest land, double in extent to
the area worked by the User Agency without obtaining prior approval of the
Central Government under the Forest (Conservation) Act, 1980, shall be raised

by the State Forest Department at the project cost. The scheme for Penal
afforestation, along with all requisite documents viz. site suitability certificate,

difeerentia! GPS maps along with soft copies of their KML/Shape files shall be
submitted along with the cornpliance of Stage- i approval.

A credible report on the action taken against the offenders/erring officials of the
State Forest Department/User Agency shall be submitted by the State

Government along with the compliance of Stage-I approval.

li

AGENDA ITEM NO. 3

Sub: Diversiotl uf 459.522 fla of Forest Land in favour of GhhatHsgarh East West
Rail Corridor Ltd., for Construction of East West Rail Corridor frorn Marwahi

Forest Division (77.178 ha) and Katghora Forest Division (382.344 ha),

under Forest (Conservation) Act, 1980 in Bilaspur and ICorba District in the

State of Chhattisgarh.

1. The Committee considered the above mentioned proposal and various facts related
to the proposal as presented in the factsheet prepared by the Regional Office and in
the proposal submitted by the State Government. The representatives of the User

Agency were also present in the meeting. After examination of the proposal, sae
inspection report of the Regional Office and interaction with the representative of the
User Agency, the Committee noted as under

The proposal envisages construction and laying of 122 km Railway Line from

Gevra Road to Pendra Road under the scheme of developing Corridor-iiI (East
West Ral Corridor) of the State Government of ChhatUsgarh

Legal status of forest land proposed for diversion is Protected Forest land and

Revenue Forest land. Vegetation density in the area proposed for diversion has

been reported to be ranging between 0.1 to 0.5 involving felling of 20,627 trees,
compHsind of 10,853 trees falling in the below 60 cm girth class and 9,774 trees
fans in the above 60 cm girth class. Compensatory afforestation has been

proposed over 919.046 ha of degraded forest land i.e. double in extent to the
forest land being diverted in Mahasumund, Baioda Bazar and Marwahi forest
Divisions. Site suitability certificate have been submitted. CA schemes u4th
financial outlay of Rs. 55,16,31,627.70/- have been submitted along with the

proposal. /
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The Committee further noted that in Marwahi Division of Bilaspur District, the
railway line is located at distance of approximately 8.94 KM from the
AchanakrnmarBandhavgarh Tiger Corridor, The User agency apprised the
Committee that a flyover line has been proposed near to Pendra which is located

at a distance of approximately of 2.0 Km from the Bilaspur-Pendra alain line. The
User Agency further informed that said flyover railway line has been proposed

parallel to the proposed railway line of Rail Vikas Nigam, which is currently under
construction (Sarvahra and Pendra Railway Line). The CommiHee opined that
comment of the NTCA in the matter needs to be obtained for the further
examination of the Committee

IV With regards to the justification for proposing new railway in the backdrop of fact
there exist railway infrastructure which can be further strengthened to
accommodate the increased demand for freight carNage and passenger traffic.

The representative of the User Agency have informed the Committee existing that
Gevra Road to NTPC Sipat line connects Deepka Mine to the NTPC Sipat
Thermal PP, and is running in perpendicular direction to the proposed railway line
and in any case it may not cater to the load of freight and passenger traffic
proposed to be diverted on proposed new railway line. The Committee was
further appr{sed by the User Agency that given the saturation of traffic congestion

at Biiaspur junction, the railway has freezed the capacity of junction in terms of
traffic and no additional construction or strengthening of railway line can be

undertaken through Bi}aspur Junction. However, for want of any supporting
quantitative details, the Committee found the submission made by the User

Agency as not maintainable and the Committee opined that a detailed report on
the situational review of the existing capacity of the railway and likely nquirernent
of strengthening of infrastructure.

The Committee further noted that proposal involves displacement of 1644

families, comprising of 660 SC families and 558 ST families. However, copy of
R&R Plan has not been submitted along with the proposal. The representative of

the User Agency has informed the Committee that land acquisition process has

already been completed and R&R has been carried out in accordance with the
State R&R policy.

No violation of the Forest (Conservation) Act, 1980 have been reported in Part-iI

of Form-A. With regards to the issue of undertaking constriction in forest land
without prior approval of the Central Government, the Committee was appdsed
that taking cognizance of the fact, it was investigated by the DCF s concerned in

consultation with the officers of the Revenue Department and it was concluded
that no construction was undertaken over the forest land/revenue forest land.

ConstwcHon was undertaken only over the non-forest. Relevant documents of
joint inspection reports were also stated to have been submitted to the Regional
Office today i.e. 27.11.2017. The Committee desired that the same may be

V.

VI
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examined by the Regional Office and presented before the Cornmittee in its next

meeting,

VII. The Committee was further informed that the information sought by the Regional
Office vide as letter dated 3.11.2017 has been submitted to the Regional 0 Rice

today i.e, on 27.11.2047. The Committee opined that said information may be

examined by the Regional Office.

VIII. The Committee, after examination of the alignment and other alternatives

explored by the User Agency, observed that there appears to be scope to shift
the alignment at certain location to avoid the forest land for example alignment at

Nagai to Kasimati may be shifted along the alternative proposed (depicted as

white alignment), Shifting of alignment in Pasan Range to avoid protected forests

and water bodies; Revenue Forest land at Deepka 1/1 of 1.740 ha - may tn
shifted western side; Nanbanka 234/1 patches of 1 .369 ha and 0.205 ha-may &
shifted on eastern side;Singhiya 105/2 of 4,410 ha and 1.256 ha-may be shifted
to western side to avoid forest land. Other similar location may be re-examined by
the State Government to keep the use of forest land at barest minimum.

ix The Comnlittee further observed that proportion of forest land involved in the

project is very high i.e. almost 50% of the total land required for the project, The

representative of the User Agency informed the Committee that in the district of
KoMa and Bilaspur, distribution of Revenue Forest land is very high, use of forest

land is inescapable even in the alternative alignment examined. The Committee
was further informed that in case the alignment is to be proposed along the
existing main railway line, it will pass through the Achanakmar Tiger reserve and

Amarkantak hill range, over a length of almost 20 km and hence involvement of
forest land cannot be avoided by them, however, best efforts have been put up to

keep the requirement of forest land at minimum.

2 After detailed examination, the Committee desired that proposal may again be

placed before the Cornmittee after receipt of the following information:

information submitted by the AdciI. PCCF & Nodal Officer (FCA),
Government of Chhattisgarh as sought by the Regional Office vide its
letter dated 3.11.2017 may be examined by the Regional Office and

placed before the Committee in its next meeting.

iI. Comments of the NTCA may be obtained as the proposed line is located

at'a distance of approximately 9.0 KM from the Achanak.mar-Bandhavgarh
Tiger Reserve.

111. A detailed report on the situational review of the existing capacity of the
railway and likely requirement of strengthening of infrastructure

iv. A consolidated statement of area requirement for the construction of
Corridor-IIt including the proposed main line and side lines
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v. Possibility may be explored by the State Government/User Agency to shiH

the alignment at certain location to avoid the forest land for example
a!!gnment at Nagai to KasimaU may be shifted along the alternative

proposed (depicted as white alignment), Shifting of aiignrnent in Pasan
Range to avoid protected forests and water bodies; Revenue Forest land
at Deepka 1/1 of 1.740 ha - may be shifted western side; Nanbanka 234/1

patches of 1 .369 ha and 0.205 ha-may be shifted on eastern side;Singhiya
105/2 of 4.410 ha and 1.256 ha-may be shifted to western side to avoid

forest land. Other similar location may be re-examined by the State
Govemment to keep the use of forest land at barest minimum.

AGENDA ITEM NO. 4

Sub: Diversion of 83.834 ha of Reserved, Protected and Revenue Forests land in
favour National Mineral Development Corporation Limited, Jagdalpur for
laying of slurry pipeline from Kirandul to Chokawada (Nagarnar) in Bastar
and Dantewada Districts in the State of Chhatti sgarb g

The Committee considered the above mentioned proposal and various facts related to

the proposal as presented in the factsheet prepared by the Regional Office and in the
proposal submitted by the State Government. The representatives of the User Agency
were also present in the meeting. After examination of the pnposa}, and interaction

with representative of the User Agency, the Committee noted as under:

The proposal envisages laying of a Slurry pipe line for alternate transportation of
iron ore from Kirandul to Chokadawa (Nagarnar). The NMDC has its iron ore
beneficiation plant of 4.0 MTPA capacity located at Bacheli which will produce 4.0
MTPA concentrate iron ore in slurry fom. The slurry, proposed to be produced by

the Iron Ore BeneficiaHon Plant wHI be transported to the proposed steel plant of
the NiUDC at Nagarnar, Jagdalpur.

Legal status of forest land proposed for diversion is Reserved, Protected and

Revenue Forest land. Proposat involves 296.735 ha of non-forest land also

thereby total area involved in the project is 380.566 ha. Vegetation density in the
area proposed for diversion has been reported to be ranging between 0.5 to 0.7
involving felling of 4,040 trees, inclusive of all girth classes.

Compensatory afforestation has been proposed over 167.978 ha of degraded
forest land i.e. double in extent to the forest land being diverted in Dantewada
Forest Division. Legal status of the land proposed for CA is Protected forest and

Reserved forest land. CA schemes with financial outlay of Rs. 1008.28 Lakh have
been submitted along with the proposal. Examination of the sites using Google
Satellite imagery revealed that area appears to be it for afforestation

The Committee further noted that proposa i of the User Agency falls within a
distance of 8.2 Km from the boundary of Kangerghati National Park. The
Cornmittee was informed that proposal of the User Agency was considered and

recommended by the Standing Committee of the NBWL in its meeting held OF

q
w”'I

Shq,
jl //

//
/ /

/

11.

iiI.

//'-'

-/

28 1419



R e

3.01.2017 and the Wildlife Division, vide their letter dated 13.02.2017 conveyed
that NBWL has recommended the proposal subject to conditions as

recommended by the SBWL. The Committee further noted that SBWL has

recommended the proposal without any specific condition.

With regards to the jusHfica{ion for locating the project in the forest land, it has

been mentioned that proposed line passes through the hilly and plain terrain and

before selecting the present alignment, all alternatives were explored to keep the
requirement of forest land at minimum. it is also mentioned that proposed
alignment is most convenient technically and involves minimum forest land tress.

No violations of the Forest {Conservation) Act, 1980 have been reported and the
authorities in the State Government have recommended the proposal for
diversion of forest land.

The Comrnittee was informed by the representative of the User Agency that an
RoW 30 meters has been proposed for laying of the pipe line which inter-alia

include 7.0 meter width for soil durnping. The Committee opined that User

Agency should restrict their RoW to minimum and additional RoW of 7.0 meters
shou id be deieted as the User Agency may undertake temponQ' stacking of soil

within the RoW of 21.0 meters. The Committee opined that User Agency should
work out the possibility of exploring diFe©nt oNions of dumping the soil and

accordingly, the Committee may be appdsed in its next meeting,

The Committee also observed that the Regional Office, vide ks letter dated
6.11.2017 has sought information from the State Government which is still

awaited. The representative of the User Agency informed the Committee that
reply as per the observation of the Regional Office has been submitted to the
Regiortai Office today i.e. 27.11.2017. The Committee desired that information
submitted by the Nodal Officer (FCA) may be examined by the Regional Office

and the same may be placed before the Committee in its next meeting.

ViII.

3. After detaiied examination, the Committee desired that proposal may again be placed

before {he Committee after receipt of the following

Information submitted by the Addi. PCCF & Nodai Officer (FCA), Government of
Chhattisgarh as sought by the Regiona} Office vide its letter dated 3.11.2017 may

be examined by the Regional Office and placed before the Committee in its next
meeting.

11. User Agency should restrict their RoW to minimum and additional RoW of 7.0

meters should be deleted as the User Agency may undertake temporary stacking
of soil within the RoW of 21.0 meters. The Committee desired that User Agency

should work out the possibility and auordingty, the Comrnittee may be appHsed
in its next meeting
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AGENDA ITEM NO. 5

Sub: Diversion of 8.57 ha of Forest Land for non forest purpose in favour of
Assistant Commissioner Welfare Department for Construction of Education
Hub in Syahimudi Gram, under Forest Conservation Act, 1980 in Korba
District in the State of Chhattisgarh.

1. The Committee considered the above mentioned proposa t and various facts related to

the proposal as presented in the factsheet prepared by the Regional Office and in the
proposal subrnitted by the State Government. After examination of the proposal, the
Committee noted as under:

i. The Committee noted that the proposal envisages construction of an Education

Hub in Syahimudi village to cater to educational needs of the Scheduled Tribe
people of the area. The Committee considered the justification of the State

Governrnent mentioning that despite majority of Schedule Tribe population in the
area, no special school for the education, skill development professional trainings
are available in the District for the students of Scheduled Tribe and according ty

with a view to provide such facilities at par with facilities available in the urban

area, an education hub has been proposed for imparting modern education,

professional training, skill development, and for the education needs of physically
handicapped students the present proposal has been proposed by the State
Governrnent.

iI. The legal status of the area proposed for diversion is Protected Forests. No non-

forest and is involved in the project. Proposal involves felling of 25 trees
comprising of 8 trees of above 60 cm girth and 17 trees below 60 cm girth.
Density of the area proposed for diversion has been reported to be less than 0,2.

Differential GPS map of the area proposed for diversion as well as area identified
for CA have not been submitted. No protected areas within 10 km of distance

from the boundary of the area proposed for diversion have been reported by the
State Government. No Violations of the Forest (Conservation) Act, 1980 have

been reported by the State Government.

With regards to the alternatives examined by the State Government, the
Committee noted that all alternatives have been examined only in the forest land.

No details pertaining to the efforts made by the User Agency for locating the
project in Revenue Forest land and non-forest land have been submitted by the
State Government.

Iii.

IV. The Committee further noted that instant project is non- site specific and as per

the provisions contained under the Guidelines issued under the Forest
(Consewa£ion) Act, 1980, non-site specific proposals are generatly not
entertained by the Central Government, The Committee also noted that the State

Government should explore the possibility to establish such facilities on the non-
forest land. However, no details pertaining to such efforts made by the User
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Agency and inescapabi{itb/ of the forest ian(5 has been submitted by the State

Government in the pnpc)sat.

After detailed discussion and also in light of relevant provision of para 2,1 (3) and

Para 4.5 {ii) of the Guidelines issued under the Forest (Conservation) Act, 1980, the

Committee decided that proposals does not deserve consideration under the Forest

(Conservation) Act, 1980 and accordingly, decided to reject the proposal.

2.
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MINUTES OF THE 31st MEETING OF THE REGIONAL EMPOWERED COMMiTTEE
HELD ON 14th DECEMBER, 2017 UNDER THE CHAiRMANSHiP OF ADDL.

OFFICE (WEST CENTRAL ZONE), MOEF&CC, NAGPUR

The following members were present:

1. Shri }<anwar}it Singh, APCCF (Centra!), (Chairperson).

2, Prof. Suresh Chopane (Member)

3. Sh. Rajen(Ira Dhongde (Member)

Special Invitees:

1. Shri S. S. Bajaj, AdcIi. PCCF & Nodal Officer (FCA), Government of ChhaKisgarh.

The following proposals were placed before the REC for discussions.

AGENDA ITEM NO. 1

Sub: Diversion of 83.831 ha of Reserved, Protected and Revenue Forests land in

favour National Mineral Development Corporation Limited, Jagdalpur for
laying of slurry pipeline from Kirandul to Chokawada (Nagarnar) in Bastar
and i)antewada Districts in the State of Chhattisgarh.

The Cornmittee considered the above mentioned proposal and various facts related

to proposal as presented in the factsheet prepared by the Regional Office and in the
proposal submitted by the State Government. The /\ddi. PCCF & Nodal Officer
{FCA), Government of Chhattisgarh and representatives of the User Agency were
also present in the meeting. After examination of the proposal and interaction with
the Nodal.Officer (FCA), Maharashtra, the Committee noted as under:

4 ;,1 r’ 'f , ’/', .: -- - ' /
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The Committee noted that instant proposal has already been considered by the
Committee in its meeting held on 27.11.2017 and the Committee, after

examination of the proposal desired that inforrnaUon submitted by the AdcII
PCCF & Nodal Officer (FCA), Government of Chhattisgarh may be examined by

the Regional Office and the User Agency work out the possibility to restrict their
RoW to minimum and to delete additionai RoW of 7.0 meters proposed for
staking of soil.

The Committee considered the reply submitted by the Acldi. PCCF and Nodal

Officer (FCA), Government of ChhatUsgarh and observed that satisfactory
information in respect of all points has been submitted except correct CB

ana}ysis, CA site suitability certificate and complete compliance of Scheduled
Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act,
2006 as consolidated detail of resolutions of concerned Gram Sabha(s) not
submitted along with the compliance. The Committee also noted that in
accordance with the provisions contained in the Forest (Conservation)
Amendment Rules, 2017, compliance of Scheduled Tribes and Other Traditional

I
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Forest Dwellers (Recognition of Forest Rights) Act, 2006 may be submitted a long
with the compliance of Stage- Ii approval. The Committee accordingly desired that
information observed to be short should be submitted by the State Government
along with the information as desired by the Comrnittee in its last meeting which

was conveyed to the State Government by the Regional Office vide its leHer
dated 8,12.2017.

The Committee was also apprised by the User Agency regarding their justification
for requirement of RoW of 7 ,0 meters for soil stacking. The rep©sentaHve of the

User Agency informed the Committee that the RoW has been proposed keeping

in view the existing norms being followed at national and international level.

However, the Committee did not find the justification tenabie and accordingly
opined that observation of the Committee as made in as last meeting should be

complied with by the User Agency.

2. After detailed discussion and examination of the proposal, the Committee decided

that proposal may again be placed before the Committee after receipt of following
information from the State Government:

1.

11.

Site suitability certificate in respect of land identified for CA.

Correct CB analysis, after taking into account the correct monitory value of
likely benefits of the project particularly in respect of population to be benefited

Similarly, estimation of parameters of cost should also be re-visited by the
State Government,

IIE.

iv.

Number of trees falling in the corridor of 7.0 meters proposed for temporary
stacking of soil may be intimated by the State Government,

Compliance to the observation of the Committee, made in its meeting dated
27.11.2017 conveyed to the State Government vide Regional Office’s letter
dated 8.12.2017 should be ensured and submitted for further consideration of
the Committee.

v. Norms prevailing at national level for laying out slurry pipe line in forest area,

non-forest areas and urban areas may be intimated by the State Government.

AGENDA iTEM NO. 2

Sub: Diversion of 459.522 ha of Forest Land in favour of Chhattisgarh East West
Rail Corridor Ltd., for Construction of East West Rail Corridor from Marwahi
Forest Division (77.178 ha) and Katghom Forest Division (382.344 ha),
under Forest (Conservation) Act, 1980 in Bilaspur and Korba District in the
State of Chhattisgarh.

The Committee considered the above mentioned proposal and various facts related to

the proposal as presented in the factsheet prepared by the Regional Office and in the
proposal submitted by the State Government. The Add I. PCC;F & Nodal Officer (FCA),

Government of Chhattisgarh and representatives of the User Agency were also //\
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present in the meeting. After examination of the proposal and interaction with the

Nodal 0 Ficer (FCA), Maharashtra, the Committee noted as under:

The Committee noted that instant proposal has already been considered by the

Committee in its meeting held on 27.11.2017 wherein the Committee desired
additional information viz. examination of the information submitted by the Add I.

PCCF & Nodal Officer (FCA), Government of Chhattisgarh by the Regional
Office, comments of NTCA, situation review of the existing capacity of the

railways in the region, consolidated statement of area required for Corridor-IiI and

possibility to shift the alignment at certain locations as specified by the
Committee, The Committee noted that the Nodal Officer (FCA), Government of

Chhattisgarh, vide his letter dated 11.12.2017 submitted reply to the observation
of the Committee. The Committee, after examination of the additional information

submitted by the Nodal Officer (FCA) noted as under:

Details of area of forest patches being bifurca ted from the proposed alignment,

indicating area on both left and right hand sides, has not been intimated by the
State Government, The Nodal Officer (FCA) informed the Committee that

alignment has been examined and it is revealed that proposed line is passing
through the middle of the protected forest patches. No small patches are being

created which need special protection measures.

With regards to the comments of the PCCF (Wildlife} on the impact of the project
on the schedule-1 species and requirement of a plan, the Committee was
informed that a Wildlife Management Plan, involving finincir
crore has been prepared by the Tropical Forest Research Institute, Jabalpur. The

Committee, after further deliberation on the Wildlife Management Plan observed

that a total of 8 under/overpasses have been provided in the forest land for the
movement of the wildlife across the proposed rail line. The representative of the
User Agency also informed the Committee that apart from the proposed 8
Under/overpasses, a total of 294 bridges, including boxes and culverts, have also
been provided which may also provide for the safe passage of the small wildlife
across the railway line. The Committee further noted that comments of the NTCA

on likely impact of the proposed line on AchanakmarBandhavgarh Notified Tiger
corridor have not been received so far. The Committee was informed comments

have been requested from the NTCA and shall be submitted shortly. The
Committee was further informed that User Agency has submitted an undertaking
to abide by the conditions that may be stipulated by the NTCA.
Undertaking from the User Agency in accordance with the provisions of the
Guidelines dated 7.01.2013 issued by the MoEF&CC has not been submitted.
With regards to the R&R Plan, the Committee was apprised that R&R of the
project affected families is being undertaken in accordance with the State R&R
policy and a copy of the R&R Plan was aiso submitted along with the compliance.

With regards to the consolidated statement of area requirement for the
construction of Corridor-iII including the proposed main line and side lines, the

Committee was informed that a total of 1264.001 ha of area comprising of
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459.522 ha of forest and 624.724 ha of non-forest land, is required for the main

line whi ie another 30 ha -35 ha of forest land will be required for feeder lines.
With regards to the situational review of the existing capacity of the railway, the

Committee was informed that Bilaspur.Anuppur and Bilaspur-Champa railway
lines are being operated at 168% and 139% percent of their capacity. The

Committee was further informed that Biiaspur-Champa can sustain movement of
81 trains on either side while at present nearly 112 trains are plying on the said

railway line. Similarly, Bilaspur-Anuppur Railway Line can sustain movement of
21 trains while at present nearly 40 trains are plying i.e. capacity of existing tracks
are over utilized. The Committee was further informed that currently, railway is
facing the difficulty of maintaining their maintenance block for the maintenance
and safe plying of trains on the tracks. It was also emphasized that situation has

become alarming as for want of maintenance block properly, safety related

issued are being cropped and accordingly there is utmost need of new railway

line to reduce the traffic load on the existing lines.
With regards to the possibility of shifting the alignment as per the observation of
the Committee, it was informed by the User Agency shifting of
to KasimtaU will involve three patches of Protected Forests involving an area of

36.89 ha and felling of 1866 trees while existing alignment has been proposed

through Revenue Forest land with no Protected Forest and 1624 project affected
trees only. Similarly, shifting the alignment through the Talmaiidand and Bhanwer

Kacchar area will involve hillock with steep rise and fall in topography beyond

Karirnati, necessitating a 3 km tong tunnel with increased cost of 300 crores
which will be 10% of the total cost of construction and render the project as non-

bankab ie, Further with regards to the shifting the alignment towards North in the

Pasan Forest Range, the Committee was informed by the User Agency that
shifted alignment will pass through more dense forest and will infringe the Bamni

River. The Nodal Officer (FCA), further informed the Committee that option of
shifting the alignment will also involve the Protected Forest land. The Committee,

after examination of the alignment, submissions made by the Nodal Officer (FCA)
and the User Agency and relevant documents submitted by the State
Government found that proposed alignment involves the minimum forest land and
shifting of alignment shall involve larger Protected Forests areas and project will
be non-feasible.

The Nodal Officer (FCA) further informed the Committee that feiling of trees of

trees will be minimised by restdcUng the cutting of the trees up to the toe of the
bank. Approximately, 1500 trees will be kept intact in the area of RoW falling

beyond the toe of the bank.
The Committee was further informed by the User Agency that proposed railway is
indispensable not only for carrying out the smooth railway operation for
evacuation of coal and passenger traffic but it is also an opportunity for the tribal

population of the State to associate themselves with the mainstream Qf
development who are currently facing severe connectivity problems. L
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The Nodal Officer (FCA) further informed the Committee that rail density is quite
low than the national average in the State of Chhattisgarh resulting into slow pace
of development. With a view to give boost to the development in the forward tribal

area of the State, the Cabinet Committee on Economic Affairs approved the
project in the year 2013.

The Committee, after exarninatton of the reply of the State Government noted that
complete information as sought by the Regional Office ade its letter dated 3,11.2017
and 8.12.2017 viz. undertaking in accordance with the provisions contained in the
MoEF&CC’s guidelines dated 7.01.2013, detailed cost –benefit analysis and

comments of the NTCA may be submitted by the State Government.

2

3. After detailed discussion and examination of the proposal and in view of the larger
public interests invoived in the project, the Committee decided to approve the project
for diversion of forest land under the Forest (Conservation) Act, subject to fulfilment of
general, standard and following additional conditions:

i. Provisions contained in the Wildlife Management Plan prepared for the
conservation protection and development of wi{dtife in the region shall be

implemented after obtaining approval of the PCCF (Wildlife) & Chief Wildlife

Warden, ChhatHsgarh. increase in the number and shifting of
underpasses/overpasses, if so recommended by the CWLW, shall be

incorporated into the Wildlife Management Plan and the same shaii be
implemented at the project cost. Approved Management Plan shall be submitted
to the Regional Office. along with Stage-i compliance report.

Speed of the train shall be regulated in the patches of forest areas, reported to be11

used by the Wildlife, in consultation with the PCCF (Wildlife) & Chief Wildlife
Warden, ChhatHsgarh.

As the proposed railway line involves cutting of earth which may result into
genera Hon of debris, therefore, to arrest the flow of silt into local nallah and

rivulet, a plan on soi! conservation measures shall be prepared and implemented
by the User Agency in consultation with the State Forest Department at the
project cost
Provisions of Watch towers/Forest Guard post shall be provided along the
alignment in Protected Forest lands in consultation with the State Forest
Department at the project cost.

Felling of trees shall be restricted to the toe of the bank only. No felling of trees
shalt be undertaken in the RoW falling beyond the toe of the bank. However, if

V

required, clearing of bushes and other vegetation may be undertaken for the
purpose of constriction of drains and other similar utilities.

The User Agency shall assist and coordinate in the strengthening of the office of
the Nodal Officer (FCA), Government of Chhattisgarh to carryoG{ effective

monitoring of the conditions stipulated in the forest clearance at the project cost,

iii.

IV.

VI.
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4. The Committee also decided that Stage-i approval shall be issued by the Regional

C)f$ce only after receipt of the information, as noted under para 2 above, from the
State Government which was observed to be still inadequate by the Committee
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MINUTES OF THE ag"'MEETING OF THE REGIONAL EMPOWERED COMMITTEE,
HELD ON 20th FEBRUARY, 2018 UNDER THE CHAIRMANSHIP OF AD&
PRINCIPAL CHIEF CONSERVATOR OF F
OFFICE (WEST CENTRAL ZONE), MOEF&
The following members were present:

1

2

3.

4.

Shri Kanwarjit Singh, APCCF (Central), (Chairperson).
Prof. Suresh Chopane (Member)

Sh. Rajendra Nannaware (Member) (Attended through
teleconferencing/electronic communication)

Sh. Rajendra Dhongde (Member) (Attended through teleconferencing/electronic
communication)

Special Invitees:

1.

2.

Shri B. S. Hooda, CCF & I/c Addl. PCCF & Nodal Officer (FCA), Government of
Maharashtra.

Shri S. S. Bajaj, the Addl. PCCF & Nodal Officer (FCA), Government of
Chhattisgarh.

The following proposals were piaced before the REC for discussions.

AGENDA ITEM NO. 1

FC.,ll/MH.72/2017-NGP

Sub: Diversion of 19.06 ha Reserved Forest land in favour of Central Railway,
Wardha for construction of Wardha-Yavatmal-Pusad-Nanded New Broad

Gauge Railway line under Forest (Conservation) Act, 1980 passing through
village Jamb, Bodhgavan, Bhosa and Dhanora, TaI. & Dist. Yavatmal in the
State of Maharashtra.

1. The Committee considered the above mentioned proposal and various facts related

to the proposal as contained in the factsheet prepared by the Regional Office and in
the proposal file submiHed by the State Government. The I/c Nodal Officer (FCA),

Government of Maharashtra and representatives of the User Agency were also

present in the meeting. After examination of the proposal and interaction with the

Nodal Officer (FCA), Maharashtra, the Committee noted as under:

i. The Committee noted that proposal was earlier considered by the Regional

Empowered Committee (REC) in its meeting held on 16.10.2017 and 31.01.2018
and the Committee after examination of the proposal decided that proposal may

again be placed before the Committee, after receipt of the information from the f _
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State Government, as per the observation of the REC made in its meeting dated
31.0.2018, The Committee was further apprised by the 1/c Nodal Officer (FCA),

Maharashtra that requisite information is yet to be submitted by the User Agency.

11. The Committee was further apprised by the User Agency that total length of the

project is 285.295 Kms comprising of 31.12 km in Wardha, 145.81 km in

Yavatmal, 7.62 km in Washim, 12.7 Km in Hingtoi and 45.97 Km in Nanded

District. The Committee was further informed that railway project is being

implemented in two phases. Phase-1 comprised of construction of railway line

over a length of 78 Km from Wardha to Yavatmal while Phase-II comprised of

construction of railway line Yavatmal to Nanded over a length of 206 km. The
Phase..I involve forest land of 19.06 ha while phase –II involves forest land of

116.47 ha. The User Agency further informed the Committee that proposal for
diversion of forest land involved in Phase-II of the project is yet to be submitted,

iii. The Committee further observed that alignment of proposed railway line at Jamb

village has been proposed through the middle of forest land. The Committee,

after further examination of the alignment opined that alignment may be shifted

slightly towards the northern side, parallel to the road to avoid forest land. The
representative of the User Agency informed the Committee, shifting of alignment

may not be feasible as it will involve crossing of road twice to maintaIn the
desired curvature for maintaining desired speed limits. The Committee was

further informed that proposal for the widening of the road is also underway and
to ensure minimum requisite clearance of 50 meters between the road and

proposed railway line it will not be possible to shift the alignment along the road.

2. After detailed discussion on the proposal and also in view of the fact that complete

information as per the observation of the Committee made in its meeting dated
31.01.2018 is yet to be received from the State Government, the Committee decided

that proposal may again be placed before the Committee after receipt of the

requisite information from the State Government.

AGENDA ITEM NO. 2

Sub: Proposal for amendment in the condition of Stage-1 approval accorded for
diversion of 34.8815 ha of forest land in favour of Head (Projects), GSPL
India Transco Limited (GITL), Gandhinagar, Gujarat for laying of 36//
diameter natural gas underground pipeline (Mallavaram„Bhopal-Bhilawar-
Vijaipur) along with Optical Fiber Cable (OFC) in Chandrapur, Wardha,

Nagpur and Amravati Districts in the State of Maharashtra - regarding.

I
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1. The Committee noted that above mentioned proposal has been accorded In-

principle approval to the project vide letter of even number dated 27.12.2016. The
Committee further noted that State Government vide letter dated 25.01.2017

requested deletion of condition No. (xxi) of 'in-principle' approval letter dated
27.12.2016, which read as follow:

“As the project area falls within 10 Km of the Protected Area i.e. BOR Wildlife

Sanctuary , the user agency shall seek approval of Hon’ble National Green
Tribunal in compliance to order dated 13.01.2014 in Application No.

135(THC)/2013 (Shobhatai Phadnavis vs. State of Maharashtra) before grant of

working perrnission or diversion order by the State Government”.

2. The Committee, after examination of the request of the State Government observed

that said conditions has been stipulated in light of directions contained in the NGT

order dated 13.01.2014 wherein the State Government is required to ensure the

compliance of condition in light of directions contained in the said order, as may be

applicable in the instant case. The REC after further examination and discussion in
the matter with the 1/c Nodal Officer (FCA) Maharashtra decided to amend the

condition as given under:

HAs the project area falls within 10 Km of the Protected Area i.e. BOR Wildlife

Sanctuary, the user agency, if required, shall seek approval of Hon’ble National

Green Tribunal in compliance to order dated 13.01.2014 in Application No.

135(THC)/2013 (Shobhatai Phadnavis vs. State of Maharashtra) before grant of
working permission or diversion order by the State Government”.

AGENDA ITEM NO. 3

Sub: Proposal for change in CA land over an area of 182.0 ha of degraded forest
land in respect of diversion of 100.9077 ha of forest land for construction of

400 KV D/(' transmission line-II from Raipur to Wardha in favour Power Grid

Corporation of India in the State of Maharashtra.

1. The Committee considered the above mentioned proposal for change in CA land and

aRer detailed deliberation on the proposal, the Committee noted as under:

(i)
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(ii) The 1/c Nodal Officer 9FCA), Maharashtra, informed the Committee that CA in

Gondia Division has been taken up over 20.00 ha of degraded forest area out of

the proposed 202.00 ha of degraded forest land. CA over remaining degraded

forest land of 182.0 ha could not be done as the canopy density is found to more
than 0.4

(iii) The Committee further observed that attributes related to new CA sites viz.

Differential GPS maps, site suitability certificate by the DCF concerned, site -
specific CA schemes, etc. have not been submitted along with the proposal. The
Committee accordingly, desired that I/c Nodal Officer (FCA), Maharashtra may

scrutinise the CA sites at his level and after being satisfied with the information

pertaining to the location and all other attributes, the same should be forwarded

to the Regional Office.

(iv) The I/c Nodal Officer 9FCA), Maharashtra informed the Committee, requisite
information is being complied and will be submitted shortly. The Committee was

further informed by the 1/c Nodal Officer (FCA) that pending the approval of the

Central Government for change in CA site, the State Forest Department is unable
to implement the CA scheme in time and according requested the Committee to

consider the proposal for change in CA for approval.

(V) The Committee further noted that the MoEF&CC, New Delhi has recently issued

guidelines for raising CA wherein inter-alia it is provided that 1000 trees per
hectare should be planted for raising CA and in case the 1000 trees cannot be

planted in the area identified for raising CA due to existing vegetation, the

maximum number of trees which can be planted in the said land may be taken up

while remaining trees can be planted in other degraded forest land and detail of
the same should be submitted to the MoEF&CC. However, Committee further

opined that since the State Government has now identified alternate land of 210
ha for raising CA, the same may be considered for raising CA.

2. After detailed discussion the Committee decided to approve the proposal for change
in the CA site over an area of 182.0 ha of degraded forest land in respect of diversion
of 100.9077 ha of forest land for construction of 400 KV D/C transmission line-II from

Raipur to Wardha in favour Power Grid Corporation of India in the State of
Maharashtra,

3. The Committee also decided that the approval of the Central Government shall be

issued by the Regional Office only after receipt of following information from the State
Government.

i. Attributes of new CA sites viz. Differential GPS maps, site suitability certificate by

the DCF concerned, site –specific CA schemes, etc. shall be submitted by the
State Government to the Regional Office;

L
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ADDITIONAL AGENDA ITEM NO. 1

Sub: Diversion of 459.522 ha of Forest Land in favour of Chhattisgarh East West
Rail Corridor Ltd., for Construction of East West Rail Corridor from Marwahi

Forest Division (77.178 ha) and Katghora Forest Division (382.344 ha),
under Forest (Conservation) Act, 1980 in Bilaspur and Korba District in the
State of Chhattisgarh.

The Committee considered the above mentioned proposal and the Committee noted

that proposal was considered and approved by the REC in its meeting held on

14.12.2017 for diversion of forest land under the Forest (Conservation) Act, subject to

fulfilment of general, standard and certain additional conditions prescribed therein.

The Committee also decided that Stage-1 approval shall be issued by the Regional

Office only after receipt of the information, as noted under para 2 above, from the
State Government which was observed to be still inadequate by the Committee. Para

2 of the minutes of the meeting dated 14.12.2017 is re-produced below:

“The Committee, after examination of the reply of the State Government noted

that complete information as sought by the Regional Office vide its letter dated

3.11.2017 and 8.12.2017 viz. undertaking in accordance with the provisions

contained in the MoEF&CC’s guidelines dated 7.01.2013, detailed cost –benefit
analysis and comments of the NTCA may be submitted by the State
Government”.

3. The Committee was further apprised that additional information, as per the

observation of the REC has been submitted by the State Government, except
comments of the NTCA. The Committee was further apprised that Addl. PCCF &

Nodal Officer (FCA), Government of Chhattisgarh vide his letter 26.12.2017 inter-alia
informed that NTCA, New Delhi vide OM dated 5.01.2018 constituted a committee to
cause site appraisal project and the committee will submit report within 10 days. It
was further mentioned in the letter of Nodal officer that project is very crucial in social

development of Chhattisgarh State and so far Stage-I approval to instant case has

been delayed since the Committee formed by NTCA has not carried out any

inspection till date.

4. The CommiHee also noted that User Agency has submitted an undertaking to abide

by the conditions that may be recommended by the Committee of the NTCA.

5, ARer thorough discussion on the matter and considering the submissions made by the
Nodal Officer in his letter dated 26.12.2017, in partial modification to its earlier

approval dated 14.12,2017, the Committee decided that the Stage-I approval may be

issue by the Regional Office for diversion of forest land under the Forest

(Conservation) Act, 1980 subject to following condition: , .1;

AtI/c

+fPXNT
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1. The recommendations to be made by the Committee, constituted by the NTCA,

New Delhi, shall be a binding on the User Agency. The User Agency shall ensure

compliance of additional conditions, if any recommended by the NTCA, New

Delhi and a report on the same shall be submitted along with the compliance of
Stage-I approval.

*=r

®BP
( P r 0 f • S UJE : g 0 P a n e ) ( I11 1F1111 B R aj n 8G 1 : i b\ eT; nnaware)(Sh• RISned:: gong de )

t

dIfC)(Central)
$airDerson

431434



/

Aor)CTU'' -RI/34*e

qTrt6HTort Regional Office (WCZ)
Ground Floor, East Wing

New Secretariat Building
Civil Lines, Nagpur . 440001

apccfcentral.ngp-mef@gov.in

GOVERNMENT OF INDIA

q=rfqwr.vqqd©aqrq,qftqdq+vr©q
MINISTRY OF ENVIRONMENT. FORESTS &

CLIMATE CHANGE

FC.llUCH-2Z2017.NGPl 83 \ f
To

b6ncipal Secretary (Forests),

Government of Chhattisgarh,
Forest Department,
Manbalaya, Mahanadi Bhavan,
New Raipur (CG).

Diversion of 459.522 ha of Forest Land in favour of Chhattisgarh East West Rail Corridor Ltd., for
Construction of East West Rail Corridor from Marwahi Forest Division (77.178 ha) and Katghora
Forest Division (382.344 ha), under Forest (Conservation) Act, 1980 in Bilaspur and Korba District in
the State of Chhattisgarh.

Dated: 26th February, 2018

Sub:

I am directed to refer to the State Government of Chhattisgarh’s letter no. F-5.65/2017/10.2 dated

Sir

12.10.2017 on the above subject seeking prior approval of the Central Government under Section - 2 of the

Forest (Conservation) Act, 1980 and Addl. PCCF & Nodal Officer (FCA), Government of Chhattisgarh's
letter no. Bhu.Prabandh/Vividh/115442/3413 dated 26.11.2017 and letter no. Bhu.Prabandh/Vividh/115-

442/3727 dated 26.12.2017 forwarding additional information as sought by the Regional Office vide its

letters of even number dated 3.11.2017 and 8.12.2017, respectively and to say that proposal and to say that

proposal along with the additional information received from the Nodal Officer (FCA), Government of
Chhattisgarh was examined by Regional Empowered Committee (REC) constituted under Section-4 of the

Forest (Conservation) Act, 1980.

After careful examination of the proposal and on the basis of the approval of the same by the
Regional Empowered Committee, the Central Government hereby conveys the 'in-principle’ approval for
diversion of 459.522 ha of Forest Land in favour of Chhattisgarh East West RaII Corridor Ltd., for
Construction of East West Rail Corridor from Marwahi Forest Division (77.178 ha) and Katghora
Forest Division (382.344 ha), under Forest (Conservation) Act, 1980 in Bilaspur and Korba District in
the State of Chhattisgarh subject to fulfilment of the following conditions:

Legal status of the diverted forest land shall remain unchanged;

Compensatory afforestation, over degraded forest land, equal in extent to the forest land being

diverted, shaH be raised and maintained by the State Forest Department at the cost of the User
Agency

The User Agency shall transfer the cost of raising and maintaining th9£orDpensatory afforestation at

the current wage rate, to the State Forest Department. The scheme may includb-appropriate provision

for anticipated cost increase for works scheduled for subsequent years;

The State Government shall charge the Net Present Value (NPV) of the forest land being diverted
under this proposal from the User Agency as per the orders of the Hon’ble Supreme Court of India
dated 28.03.2008, 24.04.2008 and 09.05.2008 in Writ Petition (Civil) No. 202/1995 and the guidelines
issued by this Ministry vide its letter No. 5-3/2007.FC dated 05.02.2009 in this regard;

At the time of payment of the Net Present Value (NPV) at the then prevailing rate, the User Agency
shall furnish an undertaking to pay the additional amount of NPV, if so determined, as per the final
decision of the Hon'ble Supreme Court of India;

iv.

I
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Annexure R1/4
44 1435



/

e
+

VI. All the fUnds received from the user agency under the project, except the funds realized for
regeneration/ demarcation of safety zone, shall be transferred to Ad-hoc CAMPA in the Saving Bank
Account pertaining to the State concerned;

The User Agency shall obtain the Environment Clearance as per the provisions of the Environmental
(Protection) Act, 1986, if required;

No labour camp shall be established on the forest land;

The User Agency shall provide fuels preferably alternate fuels to the labourers and the staff working at

resguIUorrtherrearbyforestareas;

The tx)undary of the diverted forest land shall be demarcated on ground at the project cost, by erecting
four feet high reinforced cement concrete pillars, each inscribed with its serial number, forward and

back bearing and distance from pillar to pillar;

The layout plan of the proposal shall not be changed without the prior approval of the Central
Government.

The forest land shall not be used for any purpose other than that specified in the proposal;

The forut land proposed to be diverted shall under no circumstances be transferred to any other
agency, department or person without prior approval of the Central Government;

No damage to the flora and fauna of the adjoining area shall be caused;

Felling of trees shall be restricted to the foe of the bank only. No felling of trees shall be undertaken in
the RoW falling beyond the toe of the bank. However, if required, clearing of bushes and other
vegetation may be undertaken for the purpose of constriction of drains and other similar utilities.

vii.

viii.

ix.

X.

tnsltetaaslo–avoTd–anydamagaand I

xi.

xii.

xiii.

xiv.

W.

xvi.

xvii.

xviii.

Any tree felling shall be done only when it is unavoidable and–thatlo&under strict supervision of the
State Forest Department.

Provisions of Watch towers/Forest Guard post shall be provided along the alignment in Protected
Forest lands in consultation with the State Forest Department at the project cost.

The user agency in consultation with the State Government shall create and maintain alternate
habitat/home for the avifauna, whose nesting trees are to be cleared in this project. Bird’s nests artificially
made out of eco.friendly material shaH be used in the area, including forest area and human settlements,
adjoining the forest area being diverted for the project;

Provisions contained in the Wildlife Management Plan prepared for the conservation protection and

development of wildlife in the region shall be implemented after obtaining approval of the PCCF
(Wld life) & Chief Wildlife Warden, Chhattisgarh. Increase in the number and shifting of
undo masses/overpasses, if so recommended by the CWLW, shall be incorporated into the Wildlifo
Management Plan and the same shall be implemented at the project cost. Approved Management Plan

shall be submitted to the Regional Office, along with Stage-1 compliance report.

xix.

XX.

xxi.

Speed of the train shall be regulated in the patches of forest areas, reported to be used by the Wld\ife,
in consultation with the PCCF (Wildlife) & Chief Wildlife Warden, Chhattisgarh.

As the proposed railway line involves cutting of earth which may result into generation of debris,

therefore, to arrest the flow of silt into local natlah and rivulet, a plan on soil conservation measures
shaH be prepared and implemented by the User Agency in consultation with the State Forest
Department at the project cost. A copy of the same shall be submitted along with the compliance
report

xxii. The recommendations to be made by the Committee, constituted by the NTCA, New Delhi, shaH be a

binding on the User Agency. The User Agency shall ensure compliance of additional conditions, if any

451436
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recommended bY the NTCA, New Delhi and a report on the same shall be submitted along with the
compliance of Stage-1 approval.

The designing of culverts/bridges, if any, over the natural streams/rivers/canals should be done in such

a manner that it does not hamper the natural course of water, does not give rise to water-logging, and
also does not hamper movement of wild animals;

The reclamation of quarry, if any, should be done under the supervision of the State Forest Department.
The quarry shall be reclaimed and afforested completely before the project is closed;

The user agency will provide retaining walls, breast walls and drainage as per requirement to make the
slope stable;

The State Government shall ensure that settlement of rights, in terms of the Scheduled Tribes and Other
Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006, if any, on the forest land to be

diverted has been completed in accordance with the relevant guidelines issued by the MoEF;

Forest land shall not be used for any kind of quarrying and muck to be generated during the construction
of railway line shall be dumped with the permitted RoW;

xxiii.

xxiv.

XXV.

xxvi.

xxvii.

/ xxviii. The User Agency shall assist and coordinate in the strengthening of the office of the Nodal Officer
(FCA), Government of Chhattisgarh to canyout effective monitoring of the conditions stipulated in the
forest clearance at the project cost,

xxix. The user agency shall submit the half yearly self compliance report in respect of the above conditions on

31st July and 31st December every year to the State Government and to the concerned Regional Office of
the Ministry regularly;

The State Government shall ensure compliance of the above mentioned conditions and an annual report
on the same shall be submitted on 34 st December every year;

Any other condition that the concerned Regional Office of this Ministry may stipulate, from time to time, in
the interest of conservation, protection and development of forests & wildlife;

The User Agency and the State Government shall ensure compliance to provisions of the all Acts, Rules,
Regulations and Guidelines, for the time being in force, as applicable to the project; and

XXX.

xxxi,

xxxii.

xxxiii. Grant of working permission to the extant proposal may be considered by the State Government in
accordance with the provisions as contained in the MoEF&CC's Guidelines dated 7.01.2015.

After receipt of a report from the State Government on the compliance of conditions no. (iii), (iv), (vi),

(xviii), (xix), (xxi), (Mi), (xxvi) and undertakings in respect of rest of the conditions as indicated above, duly
authenticated by the competent authority of the State Government, formal approval will be considered in
this regard under Section.2 of the Forest (Conservation) Act, 1980,

Yours faithfully,

h&
Charan Jeet Singh

Scientist 'C’

Copy to:

1. The PCCF, Government of Chhattisgarh, Raipur
2. The Nodal Officer FCA), O/o of the PCCF, Government of Chhattisgarh, Raipur,

3. The Director (ROHQ), MoEF&CC, Indira Paryavaran Bhawan, Jorbagh Road, Aliganj, New Delhi.
4. User Agency.
5. Guard File. / ba(_

Charan Jeet Singh
Scientist 'C’

I
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492002
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a'/'I~–vdq/f8fBq/115–442/ '{ 'I. i -,
vfB

nW, fenta ;d}“11/2017
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#dh©miaq–jtz+3d{tmr
dIed fB-r – Iaa Rte+elliE 'wi – vc A tB aNd
f+TfBet ,TT§n. qmy – 440001
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Diversion of 459.522 ha. of Forest Land in favour of Chhattisgarh East West Rail
Corridor Ltd, for Construction of East West Rail Corridor from Marwahi Forest
Division (77.178 ha.) and Katghora Forest Division (382.344 ha.), under Forest
(Conservation Act, 1980 in Bilaspur and Korba District in the State of
Ch hattjsga rh .
$ in CId ;-Iia / FP/CG/k41 L/ 6817/ 2014

vr©T VH©t, wM. qq wi amR qfhl+r +vr@q. MI ©TzHaq. nrTBt ®r q5 wha
FC-Ill/CH-22/20 1 7-NGP/2839 fenta 03.11.2017

Sal rt q+tw©, ftdnTSV qm @r qq mTr©/ a© / 2514 feqtq 25.11.2017

dqq:

n

f8qaitnla q+qfqa qd wr 314?ittrsl gTi (UT4r qfh dnq) 1

ITrTa WWFt, wHvwr, qq vi amTq qfkldq Mrm. e+d++ ©T=Haq, HRTjt gM :M
n–1 d- 7©wr tB My + 20 f8q3{} qt afRftEm aTq©T{} VT# 'T{ i

van q9 – 2 tB nEW a- um an©rft ]@ qq +two. f#,mIt Ita gTn fhsqn #f§,I

fMn wr g. at f+IT]aTV e:–

IF, Mt{m
bite of submission of Part-11 and its

Original copy, have not been nlentioned by
DCF, Marwahi, Further, names of signing
authorities have not been mentioned in the
Pall-II and Pall-Ill
Differential GPS maps of the area proposed
for diversion as well as area identified for

raising conrpensatol-y afforestation have not
been submitted. The same needs to be

submitted, along with soft copies of their
KM L/Shape ales. by the State
GovernmenT.

q Part-I1 6RtTTeR aRia

ItaRe I (Annexure - 1)

11 mB rs a%1 W
©tRFWT}qVqfqa d3i©rqdqgtDGPS

Map. KML nIe Uf&T imefR aT fbu WIT

2{r E F: DGPS M,p, dt 8Tg d=ft nqi

File dt CD mSci } ItfdfQa KM L

(Annexure - 2 )
111 DCFs concerned have not celtified that

survey number pertaining to the non-forest
land involved in the proposal do fall in the
category of deemed forest land on which
provisions of the Forest (Conservation)
Act, 1980 are applicable.

cmIfR as + Deemed Forest Land aTeraT

qa el sw My + +dfQa ahl
trqws?TTfhRTfT @CEIIa/;WTa WI aTa

WTmq5+Wl8 I (Annexure - 3 )

SIT -l.cIIn vI\ IUll :1117 \\

;
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i Girth \\' ise abstract detail of tree
enulnelation has noI been submitted along
with the proposal. Further Part-II subInitted
online mentioned densit\.' o1' 0.4 to 0.5 in
Marwahi Forest Division \\'hile the State

Government in its fOI'wardin£ letter has
mentioned densjty as 0. 1 to 0.5

Discrepancy needs to be rectifIed by the
State Government.

1 \ r

Detail of CA sites submitted along with the

proposal is inconsistent with the detail
submitted online As per CA details
provided in online Pall-II CA over 18 sites
has been proposed involving an area of
1436. 103 ha of forest land. Exact detail of
sites identified for CA and their
corresponding KML/Shape files needs to
be uploaded on the online portal.

V

Comprehensive details of compensatory
afforestation stipulated and progress made
thereof till date, in lieu of diversion of
forest land under various categories in
Forest Divisions ofMarwahi and Katghora,
has not been provided in the proposal.
Further, progress of CA has been observed
to be very slow as so for compensatory
afforestation has been undertaken only ovel
1256.186 ha and 1465.575 ha against the

diverted forest land of 4480.967 ha (47
cases) and 3157.507 ha (18 cases)
respectively in Korba and Bilaspul' District.

VI

fU' pnV] '/1_+ ,
fn @§r%H{q3ndrs fbu viP q+q

lf2tWT mrm tB wry Ng 8hIt v?qm sgt

HI wii bFI aT Rtnq @ Handtata
e

g I (A11nexure - 4 )

;mTa qqwvu tB atmta qa 77.178

©i annan gma afIa f##T -r4r gi
' ifR wr vga 'wr– FI $

O o.5 aT Ma g mgf%?fhrVT 04

qnafh$ $ uaw qqlthBir+vfhaqq©r
wm o.1 O o.5 el gUN IN gWITa

qww&n©lq+?ifQa wr– 1 1 In: WWt I

(Annexure - 1 )

IaIIqBBI 16 VFr FMGIBB
919.046 g. q WaTf8a g fera un,n{q +

in?ihsfha vd ©qlaHaqftqa©t Iq:
8T:£Hnft vd arIa=NUll KML Fil„ tB Wl2+

mSoe I (Annexure - 5, 2 )

RE–Ra–B–in;fHMMFia–T
1256.186 &M an atm qqv©a +

2799.096 i.. eH 4055.282 i. Hr HM
a{kEWT nTa fbu al 3®T gI aW
qqhBWT ©T=f@rq©afM6?rrwq d

VdkEfa nn daft fBu dni el q+nI
V$ 2017–18 + Or Mm th 3{infa CA

iq 178.062 g, eh ©r atva Vi Hhifa
mw dm qd 2018–19 q q8ntwr gq al
Mn{tfbnar nrg I

R,miSR Mr & Mta ;RdT#

qqw©a + 630.oo i. aVI f+,my
nrv©a + 299.oo i.. q8 929.oo e. q
Hf#]faqqbBWT®Tdd3©l8 1

aa: $q &d + qt nW tr{R8wT aTa

ww®v gtn ft:]=j©q MTR4qR
aT#TTI
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A report containing stud) condLlctcdr

. Ii User egenc)' for the 9xanlina lion_ of a]al< mg_a Ma an dqnd q1 dId
alternatives and selection of l-ina! I -'i ~

alignment. referred in the prqject ! VT+-+ d +tH $ 1na + ad qmUI

[ : :it icfi ?nn:: i\T:1 A 1 : : = = 1 11 : 1 : : i: : e : L 1 1:1 : IEeIF IhTiT nTT# b HTml qq MWh •aVI
KML/Shape nIcs. depicting alternative ! gRT VW fBI ITd mg tR TMa 03

alignments. have been submitted by th.e lw{+ +T v+ ad11,qq, dIFa,b1 MR
User Agency. Further, as per detail I ' - „ : - \ _
furnished in the justification note, no jaY gMT ma ER qP tHas WTRa
consultation was made with the State Fdi RTa ad}gq4e- gjlPIn fbNT TTliT +
Forest Department before nnalization of 1 , 1 , , „ ,

the alig„„,ent. The,efo,e, the ce,tin,atio„ an W qq &3 + +a # d @#
of the alternative alignments by the DCFs 1 (63961.7499 ?.q.) @T + qq g, qIN q

:v:::;:'tled BE==II;o havv=iI:::1 mI: (o.1 d o.5) M e . aVI #dH Ha3 459.
information provided by the User Agency. F 52 e. yHTfBa EaT ! d:Iv @TqTaV ha
:btjiU=ll’ilei BCT:sco:eded.maY be dT#§M8 5%uqddd3a gqa'1©d

v 1 1

viiI Examination of the cost benefit analysis,
submitted along with the proposal, revealed
that CB ratio exorbitantly high due to
defective tools used for the estimation of

parameters specified in the Guidelines
dated 1.08.2017. CB analysis needs to be
re-worked by applying appropriate techno-
economic tools to suitably assess the
parameters for assessment of losses and
benefits of the project.
The proposal submitted in hard copy
mentioned the area proposed for diversion
as 459.522 ha while in the online portal
area applied is 459.523 ha. Similarly,
celtain documents submitted along with the
proposal mentioned area as 478.161 ha and

458.523 ha Discrepancy may be rectified
by the State Government.

IX

Sly .I cltcl Vi\r,III :li 17 ( 1 )

36\
/ I - IJ

ba-

gq laNlII wa: q+in
VaT{+e at vqfqa ®t

q qwrRa

@wdqgq
"mr elgaqnVHfBqWT

IRa URal@Ud +nTt I (Annexure - 6 )

@qqan iq THRO 7®wR j 8qM

3+fhi%qdvqfqa-niqthr a3 vr gt

eldhl ©nWg?tTfQ®Tft ara i.ru ©r lftfh8

fq{teHr nv gRId qI yu – 4 + 'Irl – 11

$ Of§a wg tB f++71 vrta mwH d urn

B.fBnT=Bqr@q+®Tmt=#taTdT el

mr

Of.08.2017 tb alaH ©r© &fqfbe

WITf§TfIM TinT g 1 (Annexure -7)

qq +aaTfQtNT{t ®etivr O vrn 9fMqq

alnTVq®WlqaTqaT# aM ©d
an <gT+W +t'In gm 459.523 e. gq

m&a fbu #f%qntafh6WaTfBa a3
tB win vg ']~–vm rr WMI qd vt
459.522 g. gt el dt M.rn gm 3IT+fta

&+3tBdatd813ra:qmrq aSTMnfl +
Mit 459.522 +, =a ft an mg ©r

OWEd I

\

b, /
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Area calculation statement has not been

su bm itted along with the proposal .
COIn p lete arca calculation state-lu ent.
tabular form, indicating len£th and breadth.

for each forest patch may be submitted by
the State Gover]rluent. Details of area of

forest patches being bifurcated fl-om the
proposed alignment, indicating area on
both left and right hand sides. may also be

submitted by the State Government.

Component wise breakup of the forest land
proposed land, if applicable. may be

provided by the State Government.
Celtificates from the DCFs concerned

cellifying the barest minitnunr requirement
of forest land, location of project outside
Pas/WLS , location of protected
archaeological/heritage site /defence
establishment sites, no violation of the
Forest (Conservation) Act, 1980 etc. have

not been submitted along with the proposal.

X

Xl

X 11

As per details of flora and fauna submitted
along with the proposal, it is observed that
area is inhibited by several Schedules-1 and
Critically Endangered species. Comments
of the PCCF (Wild life)on the impact of the
project on the Schedule-I species and
requirement of a plan, if any, for special
protection and conservation measures of
the species and other inlportant wildlife in
the area have not been submitted along
with the proposal.

Xlll

A cross-sectional map depicting the RoW
proposed for the construction of railway
line and other ancillary structures proposed
in the RoW may be submitted by the State
Government.

Xl V

Examination of the compliance of
Scheduled Tribes and Other Traditional
Forest Dwellers (Recognition of Forest
Rights) Act, 2006 revealed that colnplete
documentary evidences in suppoll of
settlement of rjghts under the Act needs to
be submitted in accordance with clause (a)
of Form-I annexed to the VloEF&CC's

advisory dated 5,07,2013.

XV

5511 •l.alcr Vl\ ldlr :Cl 17 (

3utfta qq &q vr -rur+r

(Annexure -7"A")

TrenT B 1

I-\ -? S-

gq in WI fBqWT ava ttnq # 1
(Annexure - 8 )

qqaTfBa83&qWfh gfha .ftq©N©1

PAs/WLS, Archaeological / Heritage

site, Defence establishment sites, aTa–a

qB twindFt Qa fbu alun #8 fbu
w. 10 + Qinor gq eh aId+T d+ ©r

\WMI qTPT q3. (Annexure - 9) +F
f§we a. 18 i+madq qgt Bt+ nr WTrr

In (Annexure - 10) + +F f&B A. 27 +

+fh6Tftw> t.m nfl dq ©r mrr q5

(Annexure - 11) gad ftFIn WIT ). aUT

yellfad eh PA,/WLS eh d @rgt dq 61

gwr =n (Annexure - 12) + dwi g I

gq +SaTfhBTft. ©etiu d 7r© yfajqq

alww qfhilaa &q + aq©© gq mPBf}

th !item Ft MEin gq w faVtq vq wil
+qEhT drIIn TFRI gm &IR at arm
MR Tqw©arfaFrO EFfI aS;}rEal
ftqkB 13/04/2017 RTU wga qh wit + 1
waTfaadkrntbaj©TV &qtBvqvrwl
{gnf9T ann?q @Hq aT&m avm
qvqq9qtnq8 1
3iTn +t€rrq Rrtr wga y,ITfBa ia ,iT{q

tm diVT +NTH q+Nq gI (Annexure - 13)

N4oEF&CC’s advisory dated 05.07.2013

alnH FRA nflfh§e +n f§He wta 34

q USaf%nmr vr 1
©TTfhRn nni q9faaftaafanitt8qdt
aTq dtt fBciniXV nrl fta 'Ta R & R Pi,.

+ tien + 1 (Annexure - 14)
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The State Government 111a\- obtailr an

' undertaking from the User /\gene\' in

accordance with the provisions of the
Guidelines dated 07.01.20 13 issued by the
MoEF&CC in this reuard

timFm M3tmm
1644 families proposed to be displaced
during the construction of the project has
not been submitted along with the proposal.

The State Government may furnish its
coin ments on construction, if any

undertaken by the User Agency on
Forest/Revenue Forest land especially from
Km 98 to 135 Km without prior approval
of Central Government under the Forest

(Conservation) Act, 1 980 and also
complete detail of area involved in the
project i.e. including the connecting
railway line from the mine head to the main
railway corridor.
Detail of total forest land involved in the all-

three corridor of the project and status of
grant of forest clearance may be intimated

XVlll

XIX

by ii-le State Clovcfninci it

Details of employment potential in terms of
man days of skilled, semiskilled and
unskilled persons on permanent (direct and
indirect) and telnporal'y (direct and
indirect) basis have not been provided

aa: 3@ gn dtem. f8eTHi5t w th 9f8+a tEt nq ma SR qqwr iwmit REC + fBtmT2}

wgq@@Idye I

aFa+rTTJHR (Annexure - 1 to 18)VmS

n,/“Fqdq/“Hey/1 15–442/gq / ]

9faf§ifq q.vaz;f qd @rq7q© ©TdqTgt eq:
aqt sur wfbq. waltWT§ wrwq. vq fB'in, tvr@q. q6Tqdt vw. SgI tnT I

\MI'm3HR (Annexure - 1 to 18)

l@1 qq €t©©. ftdHTHV IRt, fqdniW, URftWT§
aT #serTfbar€1. ©eEfln gq +m. aCtiVI. udtWTa
!@I ©Kfqraq aftmT{}. ®+FtHT§ ge i?B fBifqe=, fIfth a8.
onmm nwMm. q&Tag we vIv, ?TayW Efin, wilt, udtwr§ I

1

2

3

4

HmS:

\

@ing q fbHt :HI aug mIt gTin ©vi dt as'Ifa sgt g 1 /

\NmB-a WWT aRT 03 3ROFTH Bm{;Pie

R ORal dIy tFT TWH. aFm arTIe

tnwlfT +Hq e (Annexure - 15 ) 1

/III

+©aTf€1t8TO tFetftu {t qrn+;TH

aluH R&R pl,„ qd q qqqa fBu "rw VI

wwgfa lq: q+nq gItnq;nsa Ibm $

1644 qfhm =B qdi dan e 1

(Annexure - 14 ) 1
I. e+TEn 26.04.2017 td W fB,in qd

3+T&W +term $ USa fh{\eu
vfR#1 th alnR fhit 98.6 d 135 faT.

'tltbwavq'{f++©Td sta sgt ww
wn } I (Annexure - 16 )

2, qq +teWI 3rfQfhHI 1980 tb mM q

§\q©l gwr q9 qd Haq fhm -rw
gI

=Iff=HaqVH 4q a3 dt qd SiT&qIn fl,mr
O granT ItnTt I (Annexure - 17 )

©Trf=rd3a&€t6 f8,IRr tb RTU

VXaqtWTRqRqdt qtnnt I

(Annexure - 18 )

k \JL

(1[1\IFIff : n = n &11; 11 (1jSIE j r
3i.g.S.q.fT (lt– TRy/qd.3{)

uMwra

)

?T=iTV. f+qtq Qr;/11/2017

d.va.aT{.a,a,

A'{-;;iI); DO .I+

3T.g.E.q II (II– TRy/q.VT.31)
BMfFra

..b, r
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GOVERNf4ENT OF INDIA

qqftRUI TH Ed WOMB sqRqthT H3nTq
MiNiSTRY OF ENViRONMENT. FORESTS &

CLi:IATE CHANGE

VW(f SWEPT fiegiona! Office (h’CZ>
Ground Floor. East %'ing

t\levI’ Secretaria! Dui;ding

Civil Lines, Nagpur - 4400:31

apcclc9rba!'ng?-rn ef@gov.in

F. No. FC-ltlfCH-22/2017.NCP j S ]- q ;„-

To

The Principe? Seen{ary {foes is>,

Government of Chila!! is:3 rh,

Forest De)artmen!,

Manlralaya, Ft'l8hana:it Bha'Jan,

New RaiD',II {CC;}.

Sub: Diversion of 439.522 ha of Forest Land in favour of ChhatHsa arh East V,’est Rail aJrridor
Ltd., for Construction of East n'est Rail Corridor frorr! Marwahi Forest Division (77.178 ha)
and Katghora Forest Division {382.344 ha), under Fares{ {Conservation) Act, 1980 in Bilaspur
and Korba District in the State of Chhattis9arh - regarding.

qe

Slf,

I all direc{ed to refe' to the State Government of ChhatilsoarFt's ie tier ncl. F-5-65/2017/10-2 date:I

12-10.2017 and Add!. PGCE & Noda! Of$cer {FCA), Government of CtIhat{isgarFi’s letter no. Ubu-
Pra133ncliT;lb/iYid:?d 15-442/3413 dated 2$,13.2<317 and ie{ter no. ehu-Pf={)3adlvvivi{Ih/1 {5-442/3727 dated

26.12.2017 forWaRiiRg acidltioi lal iQforrn3$03 as sought by the Region81 once viCe its lei{ers of even
nY:T:bef d8 icd 3. I1,2G: 7 and 8.12,2017, Aflef cafEJu: examination of the pfoposa; of the State Covertmen i
'IB.paRC ipl3' appova! vas acca;dei vBe Regional OFice of the k-togp&CC;$ 1e tier of even number daied
26 92.2018 real v, qin letter dated 9 g:3.2018 subject to fyjGlment to ceea in conditIons prescribed therein.

Th3 AcId;. PC(;F & Beda! C>Rw: (FCA}, Go','ernmen{ of CHIa18sg3rh $ybm!!ieti !he com?!.'3 IICe repo ii a
conditions siIFolded in the Stage- I approvai and requested to consider the pnposa! far grant of find
epp-oval under the Forest (Consewa{ion} Act, 1980-

in this ccsne3 tia?1, 1 am further directed to inform that based on the conti>fiance report submitled by
the Ad(ii. PCCF & Nada! GReer (FCA), Government of Chhaltisgart} tide his letier No. Bt=,y-

Pr8bandh/\avidhII 33-412/982 dated 31.03,2018 and further on the basis of recommendation of the

propo sai by !he }{8iioaa! Tiger Conservation At!!hodty conveyed vida their letter rio._7-${F2:317-FgTCA da{ed
17.CY,2Q IB 'fia81 a3pro\'a!' of he {}entra: Governmen! under Secilon.2 of the Forest i:Cons9wa tion) Act,
Q3meW:+5=EFB7-M€rsiorl oi 459.522 ha of Forest Lead in favour of Chh3i8sgarh East \Vest
RaP CoRd,r LIg., for Construction of East West Rai! Corridor from faarwahi Fo'est :>:gsion (77.178 ha) and

Katg riaa Forest i)jasion (382.344 ha), u8£§er Forest (Conservation) Act, 4983 in 8ii8spur and Kona Disnct
in !he State of CFlhaig sgarb subject la fO!iD\yjng con'ci,ii9ns1

Legal status of the diver{ed forest !and shaH remain unchanged;

Comperts8{cry 3gorasi3tbn, over degraded fore5{ land, iv, ice in exterF to the fdesi :and being diveRed,
shalt be raised and aiaiRtai3 3d by the State Forest Oepa:tHen{ frc)n the fun<is already provIded by the

},.\.,f
\-

User Agency;

§il. The approved compensa{oiy aFonstai ion scheme pro?<>sed to be imp:emented sha!! inclucla
appropriate provisions for the protection of the compensatory agoBstation plantaUon aRd anticipated
cost increase for works $chedy}ed for subsequent ye3rs;

{$\A

f:if y ;}

,/l\{A '
iV The State Go~.'errlment has realized Net Present Value {N?V) of the forest land being diverted under

this pnpos8; from the User Agency as per the orders of the Hon'b Ie Supreme CouN of India dated

f #;i )
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28.03.2008. 21'04.2008 and 09.cs.2088 ir; a/Iii PcO tion (avi;} No 202/ 1995 alId Ole gi.£idoiines issued

B;’i}1:s–-Miiistfy ',.,dc iis iet ter No. 5,3;;'2cg?_FC dated CS.C2,2009 in !1lis regal{.i Tile HPV: ii ?n):
dc,)mes due in future shay be rea}ized by the State Government, if so deterrlliiled, as per ilre !ira!
decision of the Hon’He Supemc Court of india:

The User Aaency shai; pay the add!!!ona i amount of N?V, if so determined, as per the Gi tai decision of

the Hon’bIg Supreme Court of fndi2;

V.

Vi,

VII,

VIiI

Conpe,nsa for), levies, if any re8lized from !he User Agercy in future, undei the project s?ali .he

irdas}erred t&oucih i_cha?{ab to Ad_hoc CogIFens3 tory At{ons{ation Fund Management & P;aar\ing

Agency {CAMPA) account pertaining to the Sia ie conCef ned:

The User Agency sha!! oHaln !he Envlmr,non! eleaanc: as per the provisions of the Environmental

{Pn iec$on) Act, I g'S 6, if require:i;

The User Agency vii: stdctiy adhere to the blio'l’ing rail;Sat;on measures as $ugg9sled bY Na banal

Tiger cons;vat};a AuthoRly' and a repoa c8 !he same sha:: be submitted to be Regional C>flee, along
y;} in six monthly compli3nc€ reports:

I' it is re:ommende<..- to revisit the mitigation measures proposed in the h4}ti$3tion gan proposed by

the Forest Dep3,qment1 Chha tosgarb and fc!!o'# the proloco: laid down in Wii’s gui€jg line dCEument

'Ec.o_hendiy measures to n}{}gate impacts of linear inh8sbuctun on wiNlife’. va$nut
proper/adaua ie mit;gaiion rne2sures, Ib9 proposed East \Vest Rail CorHdor $h2i? oomp©miw the
crnnecy\diy of ibc landscape and ME nsf: in enhannment of human-wild:ife conEict

2. The underpesses shou iJ be sku£{urwJ jq a manner SO thai they have }leigh iS at ieas! equal tO their
hId{h1 and openings th,u allcv/ uni)bstneW vic%' of habitat so as to mannike theIr use by \dicllife.
The dimensions of the urllerp3sse s for this bodscape shot;ici be 3 a(> m $pan and Bt §easi ? m high

Sp?ri wouid work for the ra!!vlay back p8ss ing through the Fese7ve€$ fo:est aaas se3sitiv8 fw va:d
animal*s rItovenrents and cod: iCt. Tile 303 C: span fefeFS iO : leap open p8ssggeK;8)’s ex=odi{ lg iile

sufFeR pi iia,'s (VV!! colic!! res, 20 IS), The Cea ioc;at:ms of the Hi{ig8110n Peas tres shaYli be

Inaiize\j aRt=r phys ica! in spec$on ir'©!vicg the reD resentab\'e of NT(ii, Wli & the CV/LW
C;hh3'A sgarb.

3. Techno:oay aided sur'/e!1lance systems such as infra-red camera based e:ye, seismic and
v,Ircless sensor based nonltojng systems deb'e taped by :iT, Delhi and WII shu ici be implemented

for minimizing animal-ra ii coil is ions in the track. The sensors should be pieced on tnlh sides of the
tack in the accident prone areas ({or v,lid animals) and should emit warning signals \glen be!:-ig

approached by large bodied animals. NTCA & the Forest Departments of LiRafakhan(i, MP &
Assam have aiready 8ppiieci e- Eye and the sarna !echnolo3y sh9ulcI be eHencl3£$ f8r this purpose.

Incidents of tabI - Bain;at co:!idons in many areas of the country (iike Raj8ji Tig8f Reserve,

UHa2kh3nd} have a:ready been minimize:i by using these technoiog ies.

4. Steps should be taken for enhancing the visibility for train driven along sen sieve sec{ions by

dearing vegetation, ie\'e}ling moulds {under supewis ion of Fons{ Dep3dc-ten{} and putting SJar.
light posts at ap,)npriale p:aces

5. A joint learn corn?rising of ,wai=irnren of forest and Bjjy.ny departments {equipped ',v ii:1 %'jH less

sets} shc)u id patrol the very cr!:i'3ai sections of the track (24 X 7 basis) aTrd warn the iain drivers
%heneveF n€?cesgafF A sepafa{c team needs to be engago ii fct disposing food waste and other
garbage from the tracks regular:/ hh ich cinew/ise night att-act antmats to approach the irack. Care

sFlou id be taken in planalog h’3:er point’s creations near tile track as this might dra*,'.I more animal
fF+ovement s near the track

Both attacking and exit Speed of the passenger and goods trains (especiai ly at night) inside the
forested area should be decided 8Her techn ica! deliberations VIi ih the Forest Depaqmer!!.

'*!:i_+

\.}
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7. Sign<i3rdize ci s;gnages spc:i iS be eecled ai a?propria{e places a:ong the track sansliking {he

dRyers and guards. Re9uier awareness training programs_for io co pii(>Is, guaN si caterers and i){her

rai! way ofE€1ia?s $hou ig i:>e organized in c31?ab3r2}ion &{El the siate Fares i Depadiuent to:
se:sitlzirg them at)ou{ {he magsgreg need {3 be taken for ave!qing &cciden{$

8. Coastruclion work shou ig be done during day yale (6 AM - 8 PM} and no;night camp of tabours

$hoyjJ be allowed n'ilbin !he forest area. User agency sh.3ujd also monitor that no labour ge is
!nvai\'ed in extraction of fore si pndyc is. Lo';d RFa and brest staff should pay regu ial and syd-den
v;sits to the conskuc{ho sites for manlbring 8,cse.

The Fares! D3p3Rq iea{ and user egg’,cy shout(I ensure tha{ {he construction period .va$1i r) {he

resewed Fares{ areas b he?i Pig ina? since coastnctbn bulk continued for a ba,:er dara!}on In{?h{

comple£8iy deci©8h the n’!!di ife popa?at ions in the area. Use ( if pre-kbr{cited s{ruc tyres is
recommended wherever {east' je. b:hi and sour?d b3r,- iers shou jd a iso be created along the railday
aS per \'V ii'S .©comnend3 ik)as {'n';i guide:gr:esf 2f}ItS}'

a
b)

The GWLVb!, Chilaltisgarh shao ici cong gia te a rnoniioRng commi! iee coruprising ($ forest ohlciats of

RTC;A, Pat, Indian Railway and iN{:ON npn sen ia thes b supervise the compliance of {he
€30n€1:{ ions laid in this repor{ dyHng varbus phases of project implemert{3{}ongk

iX.

X +

X:

No !at)our camp sha!! be estab{} shed on the fores! land;

The User Agency sha! i provide he is Fref8rabiy eiie{nate fuels ic {he {abourers and the staff working a{

{he site so as to avoid any damage and pressure on the nearby forest areas;

The bcun:i8ry of the ci;veRe<i forest ian] shaY be demarca ted on ground at the ?dec{ usII by ere<.'939

foul feet high Rinfof£:ed GeNein! CGn£;re{e };!ii3r$, each iriscr;bad ?;}{h iis sega{ RUnbef , fory,'3rd and
back bea: ing and distance from pi:iar io pF:=r

i!j

X;g

X;V.

XV.

XVI

The :a:/ou! pia= of !:re ?rp?csci sha:; no! te ch;393:i wiihey i &le F,$@ apprvv8 .of te fee{a
Go'\efnHI,Ini

Thc forest !and shall nd be used for any purpose other t}ian thai spec iHad i= {}ie proposal-:

The ions! !and proposed to be diveRec! sha!; un(i£r re ciEum$taqc% be ban$fenec{ to any other
agency, dep3gn9n! or person without prior approval of ihg Ce8trai Government;

No damage to the Ban and fauna of Me adjoining area shaH be caused;

Fd{ing of Fees sha!! be w§£Nsted to the toe of the ba'tk CIlty. No felling of tues sha ii be und€itaken in
$le RoIV & ii ing be)'GR<! the ioc of ihe bank. However, if required, cher ing of by$hes and other
ve9e tailors may be undertaken for the purpose of conskici ion of drains and atbef similar yU:tUes;

Any tree fe{ling sinai! be done only when it is una',oldab}e and that too under s tHe{ su,nw:sion of ihe
State Fares{ i:>eDaafneni,

!!I

!:

G+

XVI.

XViii,

XiX.

Pro*,'ision$ of Vt’atch towersForest Guard post shall be prov{€jed aiong the a{igr}men! in Protected
Forest ia=ads in consultation Ya{h the State Forest Dep8,’tHen i ai the project cost:

The USer agency in con$uita tion with the S{ab Government shall cea{e and maintain a iierrlde
habiiat/haRte for the avifayna. b’hose nesting trees are to be cteand ind tri s pro}oct. Bird’s nest s arUBa@jy

made QUI cf eco-friendly material sha:i be used in the are#, incjyang forest a Tea and human seN:orDeR is,

a<!jojq i89 iba forest area being cfiverted hr the prd sci;

Provisions can i8lned in the Vv’£id:ife fb-{3na;eRert Pian prepgrad for the conservation protection and

deveiopmeni of wilc$f ife in {he region shaH i:la !nlp lea}enta(3, afior §ncorpora{ing !he suggestions of F4TC;\
es contained in their ieaer RO, letter no. 7-60,'7el 7.NTCA dated 17.04.20]8, in consultation v,$ th the
PCCiF {Wi}diib) & Chief \?gii£!Fife !'Va,-deR, (;bha!!!s9arh. £6cn3se in the nulnbc: and shlfUng of
undepasses/overpasses, if so recomrnenclcci by !he CP,/LW, shaH be iacoToa tall into the MkIIBe

XX

::#
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Management Pan and ate sarI ie shaN be imp?enenie£§ at {he projec! cost. Appr<)vcd f,':an

sha it be su bmi lied to the Regi018? C'F ice, along bigl S,x RIOaih ly CQmFU ial ice reFer!

XXI. Speed a{ the !rain silall be RgulaBc in thc palches of brest areas, re Faded tO be used by the WiIgIEe, ifI

const!!!atlon b'itIi the PCCF (WildEe:) & Chief W!!diiFe Har(len. Chi1311isg2rtl,

XXiI, As the proposed a{}\yay line i3vojyes culbcg a! earih which may result into generation of debris,
therefore, }a aires( the fkyN of $ iii into locH nd:ah and avu let, a D;an on sail CQns9rvaii<>R measures sFi3i:

be pnp&,-ed and i31p{emerlte(j by ihs User Agency in consu: taiion a'iih Nra Sia{e Forest [3epaarnent at
the pnje:: casi. A copy of the same sha:I be sat)miHed aiong v.':th the compliance repo: i

, XXiii The des}g=§c9 of colveCs/brjdges, if any: cve' £h9 Ga{yr8i $ke391s/hvers/can:is si lou;i be done in such
a manner {}}a{ }{ does no{ haIR per {he natural Course of PM:er, does not give Hse to wa{eFi3gging. and
also does not hamper moveIBen{ of Yald an ma?s;

xxiv The recbm3t ion of Quarry, if any, shay:d be done under the supeNision of the State Fcresi Department.

The quan) sr,d! be reclaimed and affoasi£ci completcly bebe the proje3t iS closed:

The user agency wii! provide retaining a’a?is, breast ',’,’al is and drainage as per requirement {c make the
s:opc stable;

The Sta{e G9yernmen{ sha!! comp:eic se!1lerner{ of rights, in terms of the Sct\edu led Tribes and Oiher
TradldorIa! Forest £)v,'eiiers (Recogni ion of Fonsi Rights} Ac i, 200 S, d any, on the forest !3l’!d tO be
(ii'eRed in 3::cHance with [he relevan! golci3lines issued by the Mo:F;

:•P;

XXV.

XXV:

XI:HI. Forest land E-a:? not be used for any kind of guar)’ing and much to be generaled during ih8 construction

of rai iv,By liFt sha!! be dumped viih tRe ?:fmikei P,dVI

XXVi:t . The User Ag=::n=y sha: i assist and coordinate in the sRenglhenir lg of tI;e a#Ice of he NoJ8i Once: {Fi::A)

f;c=,ernmeni of Chi}a{bs9afh to c3fVout eEcs! ive monitoring cg the con:i it;oas stiFu?and in the forest

cjgannc9 at the project cost:
ya ix. TIle Use: Ago:By sha:g. suSa!! ibc ha!! yeariy sgi conF>:i?Bce repo:I iiI respect of ibe abc be £CQdiG39§ Oil

31 st JL!'y and 31 s! December every ye:: tO the StaTe €;overnneni ==d tO it Ie concerned Regional Of; SO Ct

the }£irlis try regular:y;

XXX Tile State Gsvemn3eni sha}I ensure compil3nce of the above merEone(j conc!!!ions and En annyai npci
on dIe same snag; be submitted on :31 st £>eceriber every year;

XXX; , Any cliler cc;}:iiiha that the concerned Rw)iona; OSce Gi this Ministry may s{ipu}etc. from time to time, in
the interest c:' conservation, prolecUon and dev3FopMent cf forests & wildlife: and

The User Agency and the State Government s}}ali ensure ccmp§iance to provisions of {he all /,cts1 Ru ies

Re9ulatiohb 4d GuideIInes, for the time being in force, as app;!cable to the pKIec{:

Yours f3lthfu!;y,

–-J’/
Ch8mn Jeet Singh

Scientist tC’

Copy b:
1, The PCCF, C©vea,'neo{ of C?!baH;sg3r iI, Rai?yr

2, The 1'4odai Officer F::A), o,’a of the PCCF, Gcvenmen{ of Chh3tli$9arh1 Raipu;
3. The Director <RONa), fao£F&CC, Indira Paryavann Bha\val, Jorb3gr? Road, AiigaQ, Ne,a Delhi,

- 4. User Agency
5. Guard Fi;e

P

C!!; '(~LL

Ctlaran Jeet Singh
$cief?i is! ’C’

1)

I
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AEBrtWe.- RI /Sa

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH

NEW DELHI
+++++++k++

APPEAL No. 188 OF 2018

(M.A. Nos. 1358/2018 & 1359/2018)

IN THE MATTER OF:

1. Sudiep Shrivastava

R/o Dharam Prakash Chawl

Mungeli Naka, Bilaspur, Chhattisgarh . .. . .Appellant

Versus

1. Union of India

Through the Secretary

Ministry of Environment and Forest and Climate Change

Indira Paryavaran Bhawan

Jor Bagh Road, New Delhi -llO003

2. State of Chhattisgarh

Through its Principal Secretary

Forest Department, Mantralaya,

Naya Raipur, Chhattisgarh -492001

3. Chhattisgarh East West Rail Ltd.

Through its Managing Director

Mahadev Ghat Road, Raipura Chowk,

Raipur, Chhattisgarh - 4920C)I

4. Ministry of Railway

Through its Chairman,

Railway Board, Rail Bhawan,

1
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6

New Delhi - 110001

5. Ministry of Coal

Through its Secretary Shastri Bhawan,
New Delhi - 110001

6. Chief Wild Life Warden State of Chattisgarh

Aranya Bhawan, Jail Road

Raipur, Chhattisgarh - 4920C)I

7. IRCON International Ltd.

Through Managing Director

C–4 District Centre, Saket,

New Delhi – 110017

South Eastern Coal Fields Ltd.

Through its Chief Managing Director

Seepat Road, Bilaspur,

Chhattisga.rh – 49 SQn 1+ b+

9. Project Elephant

Through its Director and Inspector General of Forest

Ministry of Environment and Forest

Indira Paryavaran Bhawan,

Jor Bagh, New Delhi -110003

B

qb•

{ t ' ; - ;

:

IO. National Tiger Conservation Authority

Through its Director

Ministry of Environment and Forest

Indira Paryavaran Bhawan,

Jor Bagh, New Delhi –110003fU fI : \ .. . . .Respondents

2
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COUNSEL FOR APPELLANT (S):

Mr. Rahul Choudhary and Mr, Sany Antony, Advocates

COUNSEL FOR RESPONDENTS:

Mr. Krishan Kumar Singh, Advocate for MoEF & CC

Mr. Naveen R. Nath and Mr. Darpan K.M. Advocate for R-2

Mr. Ajit Kr. Sinha, Sr. Advocate with Mr. R.K. Singh Advocate
for R-3

Mr. Sameer S. Sinha, Advocate for R-5, Ministry of Coal

Ms. Priyanka Sinha, Advocate for R-7

Mr. Ashwarya Sinha, with Ms. Mohini Priya, Advocates for R-8
B!!!!!==: : if:

JUDGEMENT
PRESENT:
Hon’bleMr. Justice Raghuvendra S. Rathore(Judicial Member)
Hon’ble Dr.Satyawan Singh Garbyal (Expert Member)

Reserved on: IOth April, 2019
Pronounced on: 29th April, 2019

1 . Whether the judgment is allowed to be published on the net?
2. Whether the judgment is allowed to be published in the NGT

Reporter?

Dr. S.S. GARBYAI,, IEXPERT MEMBER)

This Appeal 'has been filed against the order dated 4th July,

2018 passed by State Government of Chhattisgarh, whereby

459.522 ha of Forest land was diverted in favour of

Chhattisgarh East West Rail Corridor Ltd. for construction of a

Corridor from Marwahi Forest Division (77.178 ha) and

Katghora Forest Division (382.344 ha), under Section 2 of

lil \ ii ' i - F , ' ; !\I
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Forest (Conservation) Act, 1980 in Bilaspur and Korba

Districts of State of Chhattisgarh.

2. It has been alleged that this clearance has been granted

against the Principles of sustainable development

precautionary principle; violative of the provisions of the

Forest (Conservation) Act, 1980; the relevant rules and

Guidelines. It has been stated that the Ministry of

Environment Forest & Climate Change (MoEF & CC) had

issued stage-I clearance on 26.Q2.2018. However any separate

order, as required under the directions of this Tribunal, in

O.A. No. 52 of 2015 effective on linear project under Section 2

of Forest (Conservation) Act, 1980, has not been passed and

merely on receipt of the compliance report of stage-I, working

permission on the condition of demarcation of the forest land,
1!

has been granted.

t !' 3. It has further been alleged that the demarcation is still not

been,done 'and only some alignment boundary pillars are being

erected. The .said letter has been treated as working

permission and the MoEF, despite being aware of these

violations, had granted stage-II clearance on 07.06.2018 in a

rnechanical manner without applying its mind or considering

the violations .

!- I c ' _ t : ' q -i +
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4. ' it has also been alleged that the area in question is a

migratory corridor for various Schedule–I species and

existence of many critically endangered species of flora and

4
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fauna has not been considered either by FAC or MoEF while

granting forest clearance.

5. The Appellants have stated that in spite of the project site

being adjacent to a Tiger Reserve and also part of elephant

habitat area, the proposal was not sent to the National Board

of Wild life for approval. Therefore, the following prayers have

been made:-

(i) Quash the Section 2 of the FCA 1 980 order passed Zu
the State Govt allowing diversion of 459. 522 Hect
of forest land of the Oema Pendra Rail Line Project,
and the Stage-I clearance dated 26th February 201 8,
Stage 11 Clearance dated 07.06.2D 18 granted in
uiotation of FCA 1980 and rules framed there under
by the JWo£F.

(ii) Restrain the respondents from carrying out ang Non
Forest Actiuity including construction of the rail
Zine, f"elling oJ' trees in the Forest Area as weZI as in
non.f'orest areas.

(iii) Restrain the Respondents from carrying out any
mining actiuity for the said rail line project in forest
land as well as on non-forest Zand tn uiotation of FCA
1980 and EPA 1986.

F

(it,) Direct the respondents to carryout restoration of the
all lands and do plantation in the area where trees
halle already been fitted. Illegal mining is carried
and construction in violation of' the FCA 1 980 ts
done.

PP!i f:: r F :r n=
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(v) Direct the respondents to fully comply the
Traditional Forest Dwellers Recognition of Forest
Right Act 2006 before allowing the rail line project.

J' :',in : i

£' fri::' (ui) Direct that a cotnprehensiue impact assessment be
done for the entire ruiZ corridor project and allied
mining actiuities before submitting any proposal in
peace rneaZ.

F + f: f =:-r - } ! :):
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(uH) Direct that a comprehensiue impact assessment be
done so far as impact of the proposed liner intrusion
on Tiger Corridor and elephant corning from Odisha
and Jharlchand ts concerned.

(um) Pass any other orders that the Hon’bk Tribunal may
deem fit in the facts and circumstances of the case.

6. From the records made available, it appears that in principle

approval of stage- I clearance for diversion of 459.522 of forest

land was granted, on 26th February, 2018, in favour of

C:hhattisgarh East West Rail Corridor Ltd. for construction of

East West Rail Corridor from Marwahi Forest Division and

Katghora Forest Division (382.344 ha), under Section 2 of

Forest (Conservation) Act, 1980, in Bilaspur and Korba

District in State of Chhattisgarh with certain conditions.

Conditions no. xxvi & x:wai specifically state as follows.

(XXUi)
::

The State Gouern7nent shall ensure that
settlement of rights, in terms of the Scheduled
Tribes and other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006, if any
on the forest land to be diuerted has been
completed in accordance with the relevant
guidelines issued bp the MoE:F.

r

re

(Dani) Grant of working permission to the extant
proposal may be considered by the State
Gouernment in accordance with the prouisions
as contained in the MoEF&CC’s Guidelines
dated 07.Ol.20 15.

f
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7. Thereafter on receipt of compliance report from the

Government of Chhattisgarh and further on the basis of the

recommendations of the proposal by the National Tiger

Conservation Authority, the final approval i.e. stage-II

approval of the Central Government under Section 2 of the

Forest (Conservation) Act, 1980 was granted on 7th Jun, 2018

with 32 conditions.

8 Finally the State Government of Chhattisgarh issued an order

under Section 2 of Forest (Conservation) Act, 1980 for

diversion of 459.522 ha of forest land on 04.07.2018 in favour

-of Chhattisgarh East West Rail Corridor Ltd. for construction

of East West Rail Corridor from Marwahi Division and

Kathghora Forest Division in Bilaspur and Korba District in

State of Chhattisgarh with 32 conditions. Some of the

conditions imposed are as follows:-

{ } afi!
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(i) it is recommended to revisit oJ' mitigation measures
proposed in the mitigation plan proposed bg the
Forest Department. Chhattisgarh and follow the
protocol laid down in WII’s guideline document. 'Eco-
friendly measures to mitigate impact of linear
infrastructure on wildlife’ without proper/ adequate
mitigate measures. The Proposed East West Rail
Corridor shall compromise the connectivity oJ the
landscape and wiZZ result in enhancement of haInan
wildlife conflict.

Iii) The underpasses should be structured in a manner
so that they hat?e heights at least equal to their
uridth and openings that allow unobstructed uieur oJ'
habitat so as to maximize their use bg wildlife. The
dimensions of the underpasses for this landscape
should be 300 m span and at least 7 in high span
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would work for the railway track passing through
the reserued forest areas sensitiue for wild animal’s
movements and conFict. The 300 rn span refers to
cZear open passageways excluding the support
pillars (WII guidelines, 20 16). The Geo locations of
the mitigation measures should be finalized after
physical inspection inuotuing the representatiue of'
NTCA, WII and the CWLW, Chhattisgarh.

(iii) Technology aided surueitlance systems such as infra-
red camera based e-Eye, seismic and wireless sensor
based monitoring systems developed by IIT, Delhi
and WII should be implemented for minimizing
animal-rail collisions in the track. The sensors
should be placed on both sides of the track in the
accident prone areas (for wild animals; and should
emit warning signals when being approached bg
large bodies’ animals. NTCA & the Forest
Departments of Uttarakhand, MP & Assam have
already applied e.Eye and the same technology
should be extended for this purpose. Incidents of
train animal collisions in many areas of the country
(like Rajaji Tiger Reserve, Uttarakhand) have already
been minimized bg using these technologies.

;':1'

(it') Steps should be taken for enhancing the uisibitity
for train driuers along sensitiue sections by clearing
uegetation, leaving mounds funder superuision oJ'

Forest Department) and putting solar light posts at
appropriate places.

jS
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(D)

railway departments (equipped with u>iretess sets)
' should patrol the very critical sections of the track

(24X7 basis) and warn the train driuers urheneuer
necessary. A separate team needs to be engaged for
disposing food waste and other garbage from the
tracks regularly which otherwise might attract
animals to approach the track. Care should be taken
in planning water point’s creations near the track
as this might draw more an£ntaZ movements near the

A joint team comprising

track.

of watchmen of forest and
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(ui) Both attacking and exit speed of the passenger and
goods trains (especially at night) inside the forested
area should be decided after technical deliberations
with the Forest Department.

(un) Standardized signages should be erected at
appropriate places along the track sensitizing the
driuers and guards. Regular awareness training
programs for loco pilots, guards, caterers and other
railway ojliciats should be organized in
collaboration with the state Forest Department for
sensitizing them about the measures need to be
taken for auerting accidents.

rnn n H ( •H = ; P + F B : r a B n rSH H r H r \:

(viii) Construction work should be done during daytime
(6AM-6PM) and no night camp of labours should be
allowed within the forest area. User agency should
also monitor that no labour gets inuolued in
extraction of forest products. LocaZ RFO and forest
staff should pay regular and sudden uisits to the
construction sites for monitoring these.

(iX) The Nodal Officer, Forest Conseruation Act, 1980
and user agencg should ensure that the construction
period within the reserueci Forest areas is kept
minimal since construction work continued for a
longer duration might completely decimate the
urildlif'e populations in the area. Use of' pre-
fabricated structures is recommended whereuer
feasible. Light and sound barriers should aZso be
created along the railway as per WIl’s
recommendations fWll guidelines, 20 16).

!-; i. i- ( I:. ( '-: I rf {
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(X) The CWLW, Chhattisgarh should constitute a
monitoring committee comprising of forest officials
of IVTCA, WIT, Indian Railway and IRCON
representatives to superuise the compIIance of the
conditions laid in this report during uarious phases
of project implementation.

I
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(1 9J The user agency in consultation with the nodal
officer Forest Conseruation Act, 1980 Chattisgarh
shall create and maintain alternate habitatghome
for the auif'auna, whose nesting trees are to be
cleared in this proJect. Bird’s nests artif'iciatly made
out of eco-friendly material shall be used in the area
including forest area and human settlements,
adjoining the forest area being diuerted for the
proJect.

(20) Prouisions contained in the Wildlife Management
Plan prepared for the conseruation protection and
deuelopment of wildtif'e in the region shall be
implemented after incorporating the suggestions of
NTCA as contained in their letter no. 7-60/2D 17-
NTCA dated 17.04.2018 in consultation with the
PCC:F (Wildlife) & Chief WiZdZ tp Warden,
Chhattisgarh. Increase in the number and shifting of
underpasses/ouerpasses. li so recommended bg
CWLW shall be incorporated into the Wildlife
Management Plan and the same shall be
implemented at the project cost. Approved
Management PZan shall be submitted to the Regional
O#ice along with six monthly compliance report;

(2 1) Speed of the tI-aIn shall be regulated in the patches
of forest areas reported to be used bg the Wildtif'e tn
consultation with the PCCF (Wildlif'e) & Chief
Wildlife Warden, Chhattisgarh.

r + r U $ $ = t= qa r a: f H J : rP• ;T Sr RnS1 S; : : n /f ; ' (26) The Nodal Offtcer Forest (:ortseruation Act, 1980,
Chhattisgarh shall complete settlement oJ' rights tn
terms of the Scheduled Tribes and other Traditional
Forest Dwellers (Recognition of Forest Rights) Act,
2006. If 'ang, on the forest land to be diuerted tn
accordance with the releuant guidelines issued bg
the MoE:F.
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9. MoEF & CC, Respondent No. 1, have stated in their reply

affidavit, filed on 17.12.2018 that as per their guideline dated

28.08.2015, the procedure for felling of trees and

commencement of work have been streamlined which are as

follows :-

(i) With a view to facilitate speedy execution of projects
inuolving Ztnear diuersion oJ' forest Zanci such as
laying of new roads, widening of existing highways,
transmission lines, water supply lines, optic fiber
cabling, railway lines etc, in-principle approuat
under the Forest (Conservation) Act, 1980 (FC Act)
issued by the Central Gouernment may be deemed as
the working per'ntission for tree cutting and
commencement of work, if the required funds IOT
compensatory afforestation net present uatue (NPV),

wildlife conseruation plan, plantation of dwarf
species of medicinal plants, and all such other
compensatory teuies specified in the in-principle
approuat are reaIIsed from the user agency and
where necessary for compensatory afforestation,
transfer and mutatIon of non-forest/ reuenue forest
Zand in fat>our oJ' State Forest Department is
affected.

(ii) After aforementioned compensatory leuies specified
in the in-principle approuat are realized from the
user agency and where necessary, for compensatory
afforestation, transfer and mutation of non-fotestl
revenue forest land in fat>our oJ' State Forest
Department is affected , the State Gouerrrment or a
Senior Officer not beZow the Rank of a Diuisional
Forest OfFicer, haIling jurisdiction ouer the f'orest
Zand proposed to be diverted, duty authorized in this
behalf bg the State Government , shall pass an order
for tree cutting and commencement of work of a
linear project in forest land for a period of one year.
The CentraZ Gouernment may extend the permission
for one more year subject to submission oJ'
reasonabZe progress report from the State
Government as regards to the steps taken to comply
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with the remaining conditions stipulated in the in-
principle approuat.

(iii) No non-forest actiuity in the forest area that is
cot)ered under Section 2 of the PC Act uroutci be
permitted and carried on in ang manner urhatsoeuer
unless an order specified in para (ii) aboue has been
passed bg the competent authority of that State
Gouernment and is placed in the public domain by
putting it on its website and all other requirements
in accordance with law are complied with.

(iV) For the purpose of Section 24 of the PC Act and
Section 16 (e) of the IVationaZ Green Tribunal Act,
2010 (NGT Act) the order for tree cutting and
commencement of work of Zfnear proJect in forest
land, specified in para (i) above, shall be an order
under Section 2 of the PC Act.

(D) An appeal as per prouisions oJ' section 2 n of FC Act
and / or Section 16 (e) of the NGT Act can be filed
against any such order specified in para (ii) aboue
for tree cutting and commencement of work of linear
project in forest land:

(vi) In the event of filing of such appeal, it would be
open for the person aggrieved to assait the order/
cZearance granted bg the Central Gouernment under
SectIon 2 oJ" the PC Act which forms an integral part
and sole basis of the order specified in para (ii)
aboue;

(

The State Government and the ProJect proponent
shall take further action as has been stipulated by

' the Hon’bIc National Green Tribunal in their
_ -Judgment dated Ph Nouember 2012 in Appeal No.

7/2012 to accord publicity and to ensure availability
in public domain of in-principle approuat under the
FC Act accorded bg the Central Gouernment and the
order specified in para (ii) aboue. State Gouernment
and the proJect proponent shall also ensure strict

-compliance oJ' other directions contained in the said
judgment; and

(DH)
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The State Gouernments, in such cases shaH seek and
obtain from the Central Gouernrnent final/ formal
approual under the FC Act for diuersion of such

$J . ?' ’': ::'f" :'e~ .I e ;' : ( ) 'T t
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forest hnd at the earliest, and in any case not later
than Foe years from the date of grant of the in-
principle approuat.

10. It is to be noted that when the proposals were examined by

National Tiger Conservation Authority, it was observed as

follows:-

1. The proposed broad gauge railway line between
Geura Road and Pendra road uia Pusan in
Chhattisgarh state was passed bg the Cabinet
Committee on Economic Affairs (CCEA) tn 2013 as a
Special Railway Project. The Gout. of Chattisgarh
entered into MOU with SE:CL & IRCON on 03. 11.2012
to construct these corridors.

+ =+ + +
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2. The proJect is enuisaged to connect backulard areas
of the State mostly inhabited bp tribats. These
villages are mostly inhabited bg tribats and do not
halle public transport system. Construction of East
West Rail Corridor will prouide much needed
infrastructure for development of these tribal areas
and tribal people therein. There are 115 uiZZages and
426 hamlets within 5 km influence area of the
proposed railway line that are expected to benefIt
from the proposed railway Zine. The project is
expected to generate 1 796 permanent jobs and
2,47,OO,000 man days. The proJect would also act as
supporting infrastructure for the transport of coal
existing and upcoming mines in the area.

3. The proposed line measures approximately 131.4 Icm
and passes mainly through Reuenue forest with
patches of protected, Reserued and Village forest
falling within Katghora and Pendra Forest Divisions.
Some part of the project area also falls under the
Achanakmar-Amarkantalc Biosphere Reserue but
outside the boundary of Achanakmar Tiger Reserue
and also its corridor with Bandhaugarh Tiger
Reserve. FaunaZ species found in the area are
spotted deer {Aaxis axis), leopard (Panthera pardus),
sloth .bear (Metursus ursinus), jackal (Cansis aureus),
wild pig (Sus scrofa), hyaena (Hyaena hyaena),
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’ ''7. As mentioned in the Conseruation plan, the proposed
habitat improuement exercise bg planting tree
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Elephant (Etephas maximus). Signs and sightings of
these animals halle been recorded in several areas.

The proposed railway line would fragment the
forests leading to creation of smaZZer habitat
patches which would ajject the ability of the
landscape to harbour any wildlife. The disturbance
due to rail and associated actiuities would also alter
the habitat use patterns of wildlif'e in these areas,
and would affect their abilities to trauel across
habitat patches.

4.

The Forest Department has identified 8 locations for
mitigation measures. Considering the species in the
landscape and locations for mitigation measures as
shown during the site uisit, the proposed mitigation
measures are oJ' very limited use to maintain
effective connectiuit9 for the species in the
landscape. The mitigation plan to maintain effective
connectivity needs to be reuisited. According to the
WII guidelines £co-friendly measures to mitigate
impacts oJ' Z£near infrastructure on ualdtif'e’, the
dimensions of the underpasses for this landscape
should be 300 rn wide span and at least 7 in high.
The Proposed wtderpasses are not as per the aboue
specif'ications.

5.

As per maps provided by Tiger Cell, Wildlife Institute
of' India (Figures 1, 2 & 3:- enclosed in the report),
the potential pray species, leopard and tiger halle
been shown to occur on both sides of the proposed
railway track which indicates that the track is
going to compromise the connectivity of the
landscape. The landscape has witnessed elephant,
sloth bear and leopard conflict in the past couple of
years. The conflict locations of these three species
for the years 2013-18 haue been plotted across the
proposed railway IIne in Figure 4 and 5. The basic
analysis oJ' the conflict locations indicates that the

raittvay track is crisscrossing the areas where there
is high .conjUct. The railway track uritt result in
enhanced conflict in the landscape which may affect
conseruation in the long.run.

6

14

691460



species preferred by sloth bear, elephants and other
animals will lead to enhanced conflict in the area.

11. Thereafter the proposal was recommended by (NTCA) on

17.04.2018 under Section 38 O(1)(g) of Wildlife (Protection)

Act, 1972 subject to the strict adherence to the following

suggested mitigation measures:-

1. It is recommended to reuisit the mitigation measures
proposed in the Mitigation Plan proposed bg the
Forest Department, Chattisgarh and follow the
protocol laid down in WIl’S guideline document 'Eco-
friendly measures to mitigate impacts of Zinear
infrastructure on uatdtif'e’. Without proper/adequate
mitigation measures, the proposal East West Rail
Corridor shalt compromise the connectiuity oJ the
landscape and will result in enhancement oJ' human'
witdtif'e conflict.

: n;
I H +
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2. The underpasses should be structured in a manner
so that they halle heights at least equal to their
width, and openings that allow unobstructed uiew oJ'
the habitat so as to maximise their use bg wildlife.
The dimensIons of the underpasses for this
landscape should be 300 rn span and at least 7 in
high span would work for the railway track passing
through the reserued forest areas sensitiue for wild
animals’ movements and conflict. The 300 rn span
refers to cZear open passageways excluding the
support pillars (WII GuitdeUnes, 20 16). The Geo
locations of the mitigation measures should be
finalized after physical inspection inuotuing the
representatiue oJ' NTCA, WII and the CWLW,
Chhattisgarh.
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3. Technology aided surueiUance systems such as infra-
red camera based e-Eye, seismic and wireless sensor
based monitoring systems deueloped bg IIT, Delhi
and WII should be implemented for minimizing
animal-rail collisions in the track. The sensors
should be placed on both sides of the track in the
accident prone areas (for w£Zd animals) and shouldJ. Li_
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emit warning signals when being approached bg
large bodied animals. NTC:A & the Forest
Departments of Uttarak}land, MP & Assam haue
already applied e-Eye and the same technology
should be extended for this purpose. Incidents of
train antmaZ collisions tn many areas of the country
(mcc Rajaji Tiger Reserue, Uttarakhand) halle already
been minimized bg using these technologies.

4. Steps should be taken for enhancIng the uisibiHty
for train driuers along sensitiue sections bp clearing
uegetation, teuelting mounds (under superuision oJ
Forest Department) and putting solar-light posts at
appropriate places.

5. A joint team comprising of watchmen of forest and
railway departments (equipped with wireless sets)
should patrol the uery critical sections of the track
(24X7 basis) and warn the train drioers whenever
necessary. A separate team needs to be engaged for
disposing food waste and other garbage from the
tracks regularly which otherwise might attract
animals to approach the track. Care should be taken
in planning water point’s creations near the track
as this might draw more antmaZ movements near the
track.
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6. Both attacking and exit speed of the passenger and
goods trains (especially at night) inside the forested
area should be decided after technical deliberations
with the Forest Department.
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7. Standardized signages should be erected at
appropriate places along the track sensitizing the
driuers and guards. Regular awareness training
programs for loco pilots, guards, caterers and other
railway oJPciaZs should be organized in
collaboration with the state Forest Department for
sensitizing them about the measures need to be
taken for alerting accidents.

t . ! Int :; 8.

f' i

Construction work should be done during daytime
(6AM-6PM) and no night camp of labours should be
allowed within the forest area. User agency should
also monitor that no labor gets inuolued in
extraction of forest products. Local RFO and forest
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staff should pay regular and sudden uisits to the
construction sites for monitoring these.

9. The Forest Department and user agency should
ensure that the construction period within the
reserued Forest areas is kept mInimal since
construction work continued for a longer duration
might completely decimate the wildlife populations
in the area. Use of pre-fabricated structures is
recommended urhereuer feasible. Light and sound
barriers should be created along the railway as per
W/1’s recommendations (WII guidelines, 20 16).

IO. The CWLW, Chhattisgarh should constitute a
monitoring committee comprising of forest officials
of NTCA, WII, Indian Railway and IRCON
representatiues to supervise the compliance of the
conditions Za hi in this report during uarious phases
of project implementation.

12. It is not worthy to mention that the proposed Rail Line is at a

distance of 8.97 km. from Achanakmar Bandhavgarh Tiger

Reserve National Park where presence of various important

wildlife species like leopard, elephant, sloth bear, spotted deer

and hyena :have been reported. Further, as per the details of

flora -and fauna submitted, it has been observed that the area

is inhibited by several schedule -1 and critically endangered

specIes .

't :'n. 13. In view of aforesaid submissions made, we are of the

II considered , opinion that sufficient care has been taken to

consider all the aspects required while issuing clearances

' ' under Forest (Conservation) Act, 1980. Therefore, we do not

' find any infirmity in the stage-1 clearance issued on

- ' 26.02.2018, stage-II clearance on 07.06.2018 by MoEF & CC
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and 04.07.2018 order issued by State of Chhattisgarh, under

Section 2 of Forest (Conservation) Act, 1980. Since the

settlement of rights in terms of Scheduled Tribes and other

traditional forest dwellers (Recognition of Forest Rights) Act,

2006 is not a mandatory requirement while issuing orders for

diversion of non-forest purposes under Forest (Conservation)

Act, 1980, no such orders are necessary while issuing orders

for diversion of forest land. It has already been stated that as

part of the conditions of the clearance the State Government

shall complete settlement of rights in terms of Scheduled

Tribes and other Traditional Forest Dwellers (Recognition of

Forest Rights) Act, 2006, if any, on the forest land to be

diverted in accordance with the relevant guidelines issued by

MoEF &CC.

14. However, we are conscious of the fact that area in question is

part of the elephant corridor and, therefore, it is required to be

kept in such a state that Elephants are able to move freely. We

are also aware of the fact that Elephant is a free ranging

animal and -it is also a 'National Heritage Animal’ in our

country. : Moreover, elephants are frequently subjected to

severe man animal conflict situation in several areas. We

would, therefore, send this proposal to the National Board for

. Wildlife in.the MoEF&CC for examination so that if necessary,

some }additional mitigation measures could be imposed for

' providihg 'free passages for the movement of elephants which
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would have to be taken up by the project proponent, in

addition to what has already been imposed by the National

Tiger Conservation Authority.

15. With this direction, this Appeal is disposed of. The MA Nos.

1358/2018 & 1359/2018 also stand disposed, with no order
as to cost.

Justice Raghuvendra S. Rathore
(Judicial Member)

Satyawan Singh Garbya1
(Expert Member)

Dated: 29th April, 2019
New Delhi
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17/03/2025, 15:10 Appeal No J 88 of 2018 in the matter of SudiepShrivastava Vs Union of India & Ors. before the Hon'ble NGT, Principal Bench

Appeal No 188 of 2018 in the matter of Sudiep Shrivastava Vs Union of India & Ors.

-'“’" "' '’'’""’" ~'” -""“-’' ’'"'"’ ~'w '’"":-“’' Ahntxu7c - NJ g
nA Regional Office MoEF&CC, Nagpur <apccfcentral-ngp-mef@gov. in >

Mon, 03 Mar 2025 5:57:06 PM +0530 '

To ''Rakesh Chaturvedi" < pccf-fhc;@cg .gov.in>, ”cgpccfforest" <cgpccf.forest@gmail.com >

Cc ’'ROHQ Division MoEF & CC" <rohq-mefcc©gov.in>, "Sub - Office Raipur'' <iro.r3ipur-
rnefcc@gov. in >

Respected Sir,

This is with reference to the cited subject matter in this regard, please find enclosed the
letter no. CC-73/IRO/RPR/2025/209 dated 03.03.2025 for information and necessary action.

Regards,
O/o
Ministry of Environment, Forests and Climate Change
Regional Office, Nagpur
Ground Floor, Eastern Wing,
New Secretariat Building-Opposite Old VCA Stadium,
Civil Lines -Nagpur-440001.

O I Attachment(s) * Download as Zip

A CC-73-IRO-RPR-2025-209 . pdf
288.8 KB . C

about:blank 1/1

Annexure R1/7
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Vq–d7lqi,Id. -

awq vga mgM%
+got–19, qqnTqSq. aa@rn
VatTnT – 492002

#a- iro.raipur-mefcc@gov.in

GOVERNMENT OF INDI A
MINISTRY OF ENVIRONMENT, FOREST
& CLIMATE C laNCE, SUb OFFICE,
A&4FWA BHA\VAN, NORTH BLOCK,
SECTOR-19, NAYA RAIPUIL
ATAL NAGA R,

CRHATrISGARFI - 492002.

Emaii – iro.r&ipur-mefcc@gov.in

Court Matter
By E-man

F.No: CC.•73/IRO/RPR/2025/:209 Date: 03.03.2025

To,
The Principal Chief Conservator of Forests

Aranya bhavan, North Block
Sector - 19, Naya Rail>ur, Atal nagar

ChhattisgaA- 492002

Sub: Appeal No. 188 of 2018 in the matter ofSudiep Shrivastava Vs Union of India & Ors.
before the Hon'ble NCT, Principal Bench, New Delhi – Regarding

Ref: Letter No: 10-27/2018-ROHQ da£ed 28.01.2025 vide E.mail dated 28.01.2025 ROHQ Division,
MoEF&CC, New Delhi.

"Your kind attention is drawn to the letter dated 28/€)If2025 from the ROHQ Division,

Sir

MoEF&CC, NeR’ Delhi (copy enclosed). The MoEF&CC has requested to examine the matter
and to submit a draft counter Affidavit from this office.

In this context, you are rcquesLed to submit the factual report aiong with the necessary

supporting documents / information to the regional office urgently for further necessary action.

This issues with the approval of Competent AuGority.

Yours faithfully,

Enels: As Above

Oayananda. N)
Technical Officer (Gr-II)

Copy to: Assistant Inspector General of Forests, ROHQ Division, Ministry of Environment, Forest

& Climate Change, Indira Paryavamn Bha\'an, JoN>agb Road, Aliganj, New Delhi–
1 10003, (£-maii: rohq-mefcc@gov.in) -with re.ference to your letter dated 28/01/2025 .
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Reminder - I - Appeal No 188 of 2018 in the matter of Sudiep Shrivastava Vs Union of
India & Ors. before the Hon'ble NGT, Principal Bench, New Delhi-reg.

Sub - Office Raipur < iro.raipur-mefcc@gov.in >
Thu, 18 Dec 2025 11:05:20 AM +0530

To "Mr Pingua"<pinguamk@ias.nic.in>,"Rakesh Chaturvedi"<pccf-
fhq@cg.gov.in>,"cgpccf forest"<cgpccf.forest@gmail.com>,"Sunil Mishra"<apccf-
lm.cg@gov.in>

Cc "ROHQ Division MoEF & CC"<rohq-mefcc@gov.in>,"Regional Office MoEF&CC,
Nagpur"<apccfcentral-ngp-mef@gov.in>

Sir,

This refers to this office letter dated 10.12.2025, seeking updated status/information along with
supporting documents considered necessary in Appeal No. 188 of 2018 in the matter of Sudiep
Shrivastava vs Union of India & Ors. before the Hon’ble NGT, Principal Bench, New Delhi. In
this regard, it is submitted that the information/status report from your office is required urgently
for preparation and submission of the draft reply affidavit before the Hon’ble Tribunal, as
directed by the ROHQ Division, MoEF&CC, New Delhi. However, no response has been
received so far. You are therefore requested to kindly expedite the matter and furnish the
requisite status report/information along with relevant documents at the earliest.

This issues with the approval of the Competent Authority.

Thanks and Regards,
Ministry of Environment Forest & Climate Change
Sub-Office, Raipur
Aranya Bhawan, North Block, Sector-19,
Naya Raipur, Atal Nagar, Chhattisgarh-492002

---- On Wed, 10 Dec 2025 14:16:51 +0530 Sub - Office Raipur <iro.raipur-
mefcc@gov.in> wrote ---

Sir,

Please find attached letter dated 10/12/2025 alongwith its enclosures for further necessary action
please.

Thanks and Regards,
Ministry of Environment Forest & Climate Change
Sub-Office, Raipur
Aranya Bhawan, North Block, Sector-19,
Naya Raipur, Atal Nagar, Chhattisgarh-492002

18/12/2025, 11:05 Reminder - I - Appeal No 188 of 2018 in the matter of Sudiep Shrivastava Vs Union of India & Ors. before the Hon'ble NGT, Pr…

about:blank 1/2

ANNEXURE R1/2
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============ Forwarded message ============
From: ROHQ Division MoEF & CC <rohq-mefcc@gov.in>
To: "Regional Office MoEF&CC, Nagpur"<apccfcentral-ngp-mef@gov.in>
Cc: "Naresh Kumar"<naresh1612@gov.in>, "Anil Kumar"<anil.1985@gov.in>
Date: Fri, 05 Dec 2025 14:42:12 +0530
Subject: Fwd: Appeal No 188 of 2018 in the matter of Sudiep Shrivastava Vs Union of India
& Ors. before the Hon'ble NGT, Principal Bench, New Delhi-reg.
============ Forwarded message ============

Respected Sir,
 
            I am directed to forward herewith a  copy of  ROHQ Division letter No 10-27/201
8-ROHQ  dated 5th  December, 2025 regarding Appeal No 188 of 2018 in the matter of
Sudiep Shrivastava Vs Union of India & Ors. before the Hon'ble NGT, Principal Bench,
New Delhi for information and necessary action.

 
               Regards
 
ROHQ Division
Ministry of Environment, Forests and Climate Change
Indira Paryavaran Bhawan,
Jorbagh Road, New Delhi -3.
 

============ Forwarded message ============
From: Anil Kumar <anil.1985@gov.in>
To: "ROHQ Division MoEF & CC"<rohq-mefcc@gov.in>
Date: Fri, 05 Dec 2025 13:48:13 +0530
Subject: Appeal No 188 of 2018 in the matter of Sudiep Shrivastava Vs Union of India &
Ors. before the Hon'ble NGT, Principal Bench, New Delhi-reg.
============ Forwarded message ============

With Regards,

ROHQ Division,
Ministry of Environment, Forest & Climate Change
Govt. of India,
New Delhi.

3 Attachment(s)

Letter dated 10122025.pdf
909 KB

Interim application 577 of 2025…
18.5 MB

Order dated 01-12-25.pdf
61.2 KB

18/12/2025, 11:05 Reminder - I - Appeal No 188 of 2018 in the matter of Sudiep Shrivastava Vs Union of India & Ors. before the Hon'ble NGT, Pr…
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Re: Fwd: Appeal No 188 of 2018 in the matter of Sudiep Shrivastava Vs Union of India &
Ors. before the Hon'ble NGT, Principal Bench, New Delhi-reg.

Sub - Office Raipur < iro.raipur-mefcc@gov.in >
Wed, 10 Dec 2025 2:16:57 PM +0530

To "Mr Pingua"<pinguamk@ias.nic.in>,"Rakesh Chaturvedi"<pccf-
fhq@cg.gov.in>,"cgpccf forest"<cgpccf.forest@gmail.com>,"Sunil Mishra"<apccf-
lm.cg@gov.in>

Cc "ROHQ Division MoEF & CC"<rohq-mefcc@gov.in>,"Regional Office MoEF&CC,
Nagpur"<apccfcentral-ngp-mef@gov.in>

Bcc "mn052ifs"<mn052.ifs@nic.in>

Sir,

Please find attached letter dated 10/12/2025 alongwith its enclosures for further necessary action
please.

Thanks and Regards,
Ministry of Environment Forest & Climate Change
Sub-Office, Raipur
Aranya Bhawan, North Block, Sector-19,
Naya Raipur, Atal Nagar, Chhattisgarh-492002

============ Forwarded message ============
From: ROHQ Division MoEF & CC <rohq-mefcc@gov.in>
To: "Regional Office MoEF&CC, Nagpur"<apccfcentral-ngp-mef@gov.in>
Cc: "Naresh Kumar"<naresh1612@gov.in>, "Anil Kumar"<anil.1985@gov.in>
Date: Fri, 05 Dec 2025 14:42:12 +0530
Subject: Fwd: Appeal No 188 of 2018 in the matter of Sudiep Shrivastava Vs Union of India
& Ors. before the Hon'ble NGT, Principal Bench, New Delhi-reg.
============ Forwarded message ============

Respected Sir,
 
            I am directed to forward herewith a  copy of  ROHQ Division letter No 10-27/201
8-ROHQ  dated 5th  December, 2025 regarding Appeal No 188 of 2018 in the matter of
Sudiep Shrivastava Vs Union of India & Ors. before the Hon'ble NGT, Principal Bench,
New Delhi for information and necessary action.

 
               Regards
 
ROHQ Division
Ministry of Environment, Forests and Climate Change
Indira Paryavaran Bhawan,
Jorbagh Road, New Delhi -3.
 

10/12/2025, 14:17 Re: Fwd: Appeal No 188 of 2018 in the matter of Sudiep Shrivastava Vs Union of India & Ors. before the Hon'ble NGT, Princip…
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============ Forwarded message ============
From: Anil Kumar <anil.1985@gov.in>
To: "ROHQ Division MoEF & CC"<rohq-mefcc@gov.in>
Date: Fri, 05 Dec 2025 13:48:13 +0530
Subject: Appeal No 188 of 2018 in the matter of Sudiep Shrivastava Vs Union of India &
Ors. before the Hon'ble NGT, Principal Bench, New Delhi-reg.
============ Forwarded message ============

With Regards,

ROHQ Division,
Ministry of Environment, Forest & Climate Change
Govt. of India,
New Delhi.

3 Attachment(s)

Letter dated 05122025.pdf
909 KB

Interim application 577 of 2025…
18.5 MB

Order dated 01-12-25.pdf
61.2 KB

10/12/2025, 14:17 Re: Fwd: Appeal No 188 of 2018 in the matter of Sudiep Shrivastava Vs Union of India & Ors. before the Hon'ble NGT, Princip…
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Fwd: Appeal No 188 of 2018 in the matter of Sudiep Shrivastava Vs Union of India & Ors.
before the Hon'ble NGT, Principal Bench, New Delhi-reg.

Regional Office MoEF&CC, Nagpur < apccfcentral-ngp-mef@gov.in >
Fri, 05 Dec 2025 5:22:39 PM +0530

To "veena31sgi"<veena31sgi@gmail.com>,"Sub - Office Raipur"<iro.raipur-
mefcc@gov.in>

============ Forwarded message ============
From: ROHQ Division MoEF & CC <rohq-mefcc@gov.in>
To: "Regional Office MoEF&CC, Nagpur"<apccfcentral-ngp-mef@gov.in>
Cc: "Naresh Kumar"<naresh1612@gov.in>, "Anil Kumar"<anil.1985@gov.in>
Date: Fri, 05 Dec 2025 14:42:12 +0530
Subject: Fwd: Appeal No 188 of 2018 in the matter of Sudiep Shrivastava Vs Union of India
& Ors. before the Hon'ble NGT, Principal Bench, New Delhi-reg.
============ Forwarded message ============

Respected Sir,

 I am directed to forward herewith a  copy of  ROHQ Division letter No 10-27/201
8-ROHQ  dated 5th  December, 2025 regarding Appeal No 188 of 2018 in the matter of
Sudiep Shrivastava Vs Union of India & Ors. before the Hon'ble NGT, Principal Bench,
New Delhi for information and necessary action.

 Regards

ROHQ Division
Ministry of Environment, Forests and Climate Change
Indira Paryavaran Bhawan,
Jorbagh Road, New Delhi -3.

============ Forwarded message ============
From: Anil Kumar <anil.1985@gov.in>
To: "ROHQ Division MoEF & CC"<rohq-mefcc@gov.in>
Date: Fri, 05 Dec 2025 13:48:13 +0530
Subject: Appeal No 188 of 2018 in the matter of Sudiep Shrivastava Vs Union of India &
Ors. before the Hon'ble NGT, Principal Bench, New Delhi-reg.
============ Forwarded message ============

With Regards,

ROHQ Division,

08/12/2025, 14:04 Fwd: Appeal No 188 of 2018 in the matter of Sudiep Shrivastava Vs Union of India & Ors. before the Hon'ble NGT, Principal B…
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Ministry of Environment, Forest & Climate Change
Govt. of India,
New Delhi.

3 Attachment(s)

10-27-2018-ROHQ.pdf
90.3 KB

10-27-2018.pdf
18.5 MB

Order dated 01-12-25.pdf
61.2 KB

08/12/2025, 14:04 Fwd: Appeal No 188 of 2018 in the matter of Sudiep Shrivastava Vs Union of India & Ors. before the Hon'ble NGT, Principal B…

about:blank 2/2
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F. No. 10-27/2018-ROHQ
Government of India

Ministry of Environment, Forest and Climate Change
(ROHQ Division)

*****
 Indira Paryavaran Bhawan,

Aliganj, Jor Bagh Road,
New Delhi – 110003

Dated:       05 December, 2025

To

The DDGF(C),
MoEF&CC, Regional Office, Nagpur,
Ground Floor, East Wing, New Secretariat Building,
Civil Lines, Nagpur-440001.

Sub:    Appeal No 188 of 2018 in the matter of Sudiep Shrivastava Vs Union
of India & Ors. before the Hon'ble NGT, Principal Bench, New Delhi-reg.

Sir,
     Kind reference is invited  to the IA 577/2025 filed by the Appellant in the

above cited matter and order dated 01.12.2025 passed by the Hon'ble NGT,
Principal Bench, New Delhi (copies enclosed).

2. In this regard RO, Nagpur is requested to examine the matter and submit the
draft reply affidavit to the IA for approval of the competent authority.

Yours faithfully,

Encl: As above.

(Krishna Devan S.)
Assistant Inspector General of Forests

E-mail: sk058@ifs.nic.in

10-27/2018-ROHQ I/147338/2025
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